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INTRODUCTION 

1. |, the Chairman of the Committee on Estimates for the year 1990-91 having been authorised by the Committee in this be half, present this report on the Budget Estimates for the year 1290-91 पा respect of the Soctal Welfare Department. 

2. A Dbrief summary of recommendations/obsetvation s _O'f the Committee is given In Appendix-l. The Summary is rot exha ustive =rd for full recommendations or observations of the Committee, referer.ce should be made to the main report. 

3. A brief record of proceedings of each meeting has bee n kept separately in the Vidhan Sabha Secretariat 

4. The Committee feel grateful to the Commissioner & Secretary to Government, Haryana, Finance Department and the representative s .of the various departments who appreared before them from time to time The Committee would also like to pay special thanks to the Commissioner & Secre_tary to  Government, H Department, Director, Social Welfare and other Officers of 

the Committee in getting a clear overview of the Social Welfare Department. - 

5 The Committee 15 also thankful to the Secretary, Haryana Vidhan Sabha, the Officer/Officials for therr whole-hezarted ccoperaiicn and assistance given to them 

MANI RAM._ Chandigarh : 
Chairman, Tha 18th February, 1991 Committee on Estimates. ‘
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-+ REPORT 

The Committee on Estimates for.the year 1990-91 consisting 

of nine members were nominated by the - Speaker on having been 

authorised by a motion moved and passed by the Haryana Vidhan 

Sabha in its sitting held’ on‘the-13th March, 1990 and/‘notlfled vide 

Haryana Vidhan Sabha Secretariat notification No. EC-1/1 990-91/33 

dated the 30th April, 1990 ] . 

- 2 Shri Mani Ram, M.L.A. was appointed Chairman "छठ the Commi- 

ttee. 

3. The Committee held 40. sittings at - Chandigarh and 11 

sittings: outside Chandigarh till the finalisation of this Report. 

4. ‘The Committee scrutinised the . replies- receivec from the 

Government in connection with the. outstanding recommendatlons/ 

. observations of the: Committee: relating to the years 1983-84, 1984-85, 

1985-86, . 1986-87, - 1987-88, ' 1988-89 and 1989-90 pertaining to the 

Health, Excise and Taxation, Industries, Food & Supplies, Town 

and Country. Planning,: Tourism and Animal Husbandry Departments. 

The :Committee. dropped 16 ' recommendations/observations . where 

they felt satisfied with. the action taken by. the: Government. The 

observations of the  Committee-on the remaining arecomme«n,dall_onS/ 

observations in respect of these..Reports are contained, in Appéndix I 

to this Report. 

5. -*The i~Committee selected * the following-: departments with a 

wview o ‘scrutinise 'the - Budget 'Estimates : for the year 1 990-91:- 

(i) Forests | 

(ii) lrrigation ; 

2 7) Social -“Welfare ; and 

(iv) P. W. D. (Public Health) . 

6. The Committee could not scrutinise/ frame the 'qUes’tiownnaire 

on the Budget Material relating to Forests, Irrigation & P. 

-(Publi¢ Health)- Departments for ~want .of time 

. 7. . The. Committee took a .serious viewrof the inability of 

the Irrigation. Department for not sending the detailed Budget 

material in* time 85 required under' the  Internal Working Rules of the 

Committee ..~ The Committee, therefore, Trecommends to “the Government 

that urgent.-.instructions through a cireular letter 09 issued toO _8" 

the departments that , (119 budget material/replies to the questionnaire 

of the Committee in detail alongwith'the self-contained notes regarding 

-'the 'schemes/projects of the departments : ‘concerned, be sent to 

-~ -Haryana- -Vidhant Sabha Secretariat within 8 fortnight, positively after 

receipt of thei.communication from the Vidhan Sabhs Secretariat.
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8. The Committee aliso scrutinised the Supplementary Estimates of the Haryana Government for the vyear 1990-91 and examined the representatives of the Finance 85 well as other departments concerned with the demands and submitted its Report thereon to the Vidhan Sabha on the 4th March, 1991, 

SOCIAL WELFARE DEPARTMENT 

Importance, Aims and objects of the Depzartment :— . 

19. India has the largest segment of destitute women, children, aged and .infirm and physically handicapped persons To solve the problems of this category of population, Social Welfare Departments ware szt up In various States to act as specialised agencies for giving direction and parspective to the Social Weifare activities The Social Welfare Department of Haryana provides both institutional and non- institutional services for destitute women, their dependerit children, the aged and infirm, mal-adjusted delinquents, beggars and refugees Insti- tutionalised services provide facilities for boarding, lodging, educational _ and vocitional training leading to the ultimate  reha bilitation of inmates. Non-institutional services are of the nature of extending financial assistarice to individuals, preferably in a family. setting These services deal with the preventive and curative aspects of the problems. 

Budgetary allocation for Social Welfare Department has gone up Mmanifold since the inception of State of Haryana when only a sum of - Rs. 7 13 lakh wasallocatedin the year 1966-67. During the financial vear 1990-91 a sumofRs 14,174 33 lakhs has been provided for the various schemes and programmes 

"The schemes which are being implemented in the State of Haryana '‘deal with Children Welfare, Women Welfare, Social .Defence, Social Security, Rshabilitation of physically Handicapped, Old Age pension and Grants-in-aid to Voluntary Welfare Organisations 

ORGANISATIONAL SET UP OF THE DEPARTMENT 

10 The Department is headed by the Director, who is an officer of I. A. 5. cadre, with headquarter at . Chandigarn. 

Headquarter 

.Th_e following officers assist the Director,—' Social Welfare, Haryana at the Directorate level :— 

Deputy Director (Women.Welfare Scheme) 
Deputy Director (Handicapped ‘Welfare . ‘ Scheme) 

1 Additional Director (Administration) 
2. Additional Director (Pension) 
3. Additional Director (Schemes) ) 
4. Joint Director (Administration)  ' 
6. Deputy Director ‘ (Pension) 
6 

7
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8 Deputy Director (Child " Welfare Sc\he'me) 

9. Deputy Director (010 Age Pension- Libera- 

ः lised). 
A 

-~ 

At the State Headq‘u.arter, Organ'isatlon " of the Department 

consists - of the following sections पा oo 

(i) Administration; 

(ii) Pension Branch; ) 

(iii) Handicapped Welfare; 

(iv) Women Welfare; 

- (४) Child Welfare; 

(vi) 1. C. D. S.} and 

7 (i) Relief. 

Field Offices . -~ . .. ~. =27 * RS 
I 

The following field offices are functioning under the adminis- 

trative control of the Director, Social Welfare, Haryana — / ’ 
T 

1 Mahila Asharam‘,'Karnal & ‘Rohtak 

2 K. 5.5. Faridabad . 

3. Protective Home, Karnal. 

4. Home-cum-Training Centres for Destitute Women & Widows 
v 

at Karnal, Rohtak & Fari_dabad . 

5. Special School, Sonepat . . o 

6. State छा Care Home for 30४४, Sonepat. , ot 

7. Home for Aged & Infirm, R-ewari. दो - - g 

8. Certified Institute for Beggars, Panipat.” ° “ ही... 

[ v, b 

-9 Government Institute for Blind, Panipat. 

*10. Training- Centre for the Adult Blind, Sonepat.*"- 

-~ - 
f.o. o~ + ७ 

Budget Estima'tes — 

11. A sum of Rs. 14,174.33 lakhs have been-provided in'the 
Budget for the year 1990-91. Headwise detail of Budget (Estimates २ 

far “1990-91 .is as under — ot o * ’ ः 
N
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JH'_e,__adm.\,O._! Account,, . . 
‘ (Rs. in lakhs ) 

2235—Social - & Welfare” (Plan) \ 11,481.44 

(Non-Plan) " 1,442.00 
(Relief Side) - (Non -Plan) T . 2884 . 

“2236—Nutrition” (Plan) ‘ © ' 290.85 
(Non-plan) - 863.70 

“4235— Capital Outlay on Social S 
Security & Welfare o 67.50 

Total | . T Tisiram 
s e e P — 

FILLING UP OF VACANT POSTS -~ - ~ ' 
, ८” “पा, 1 - N ८ ‘ ¢ .12, Inreply, tpgthe»,-qu‘est.io_nnaireéoj_:t.‘he,:‘ Committee .the.Department:. supplied the information that the following posts of various categories are lying vacant with the Departmant;- since.. long-;» ... . 

— — et ey s 
S — — —— — — 

! P »»r—-,.“—fi—.--‘—-—m—"—'— Sr. Name of Posts Posts Vacant No. . 
T T T T —— e e 

H. 0. Field T e g A e e e e o पर कट आर जब — e 1 ) - o * 3 , *' 4 

-+ 1... #प्रताध॑ंठाभ Director - व 2 - 
2. Deputy Director . - न 
3. Accounts Officer 

— 1 
4. District Social Welfare.Officef-.. .. " — ‘2 
5. Child Dev’e_lopme _r;t;\.JP,_‘r.QJ".ec_tk.-- Officer~- . .. —-. . 29 
6. Nutritionist; . 12 ' 
7. Publicity Officer ' B 1, — 
8. Asstt, District Attorney . -~ 1 , - 
9. . Distt.- Social Welfare Officer (Women) 

l 
2
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10. Superintendent 

11.  Social Welfare Investigation Officer 

12. Social Welfare Officer 

13. Probation Officer 

14. Research Officer 

15. Superintendent Institution 

16. Inspector 

17. Investigator 

18. Field Investigator _ 

19. Assistant/Acctt. /Cashier/Jr. Auditor 

20. Sr Scale S.t'enog‘ rapher 

21. Jr. Scale S'tenographer 

22, Steno/Typist/Steno-Typist-cum-Storekeeper 

23. Clerk/Accounts Clerk/Typist/Jr. Auditor/ 
11056 Warden/Storekeeper 

24. Drivers © 

25. Statistical Assistant 

26. Legal Assistant 

27. Restorer 

28. General Supervisor/Social Worker/Matron 

29. Staff Nurse 

30. Asstt. Hand Embriodery Techn. 

31. Weaving Technician 

32. Tailoring Te'ch‘nician 

33. Basketary Technician 

34. Mechine Embriodery Technician 

35. Soap Making Technician 

-
l
 

—
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36. 
La 

45, 

Hand Embriodery Technician ) — 

Art & Craft Teacher —_— ) 
R . 1 N PR . हू B e 

Maths Teacher — - 
. . . . N I लक R h 

Basketary Teacher — 
- 3% LA, N 

Nursery Teacher पा 

Band Mastér लि . — ‘ 

Proof Reader, — . 

Bandage\ Technician . — 

Hosiery Techniclan T _— 
f - e 5w 4 

Supervisors — 
:A ' . .o T ‘L_\). ks o~ P - 

BA.BT Teacher-cum-Supervisor — 
- 

" I t_*\' , e el . की 

Technical Supervisor — ., 
. . 2 पक वि दल 

शि७-50५00) Instructor . .. 
- g ..t ) दलित e 3 नव रत RN S 
Health Instructor L ; — 

Social Welfare Teacher v e M 

Head Warder 8 - o ¢ 

Warder - Inwigte S el M0 

Q 

Attendant . . T हर 

Sweeper-cum-Chowkidar ’ — e 

—_— .। 1 कि 
कस e LT 1 Sweeper - e s P e ईद. ? B AW o en नकल isE B तर e 

Chowkidar P ~ 
Rt L) = B N 

दी दर N > T - ' . . Cook [ KR SN T M रद्द Yaem N 

b कादर g 

Mali o — . 

Attendant 

P Ay ‘e बने i’ vl 
’ . 3 

Guard . . . — _ . 
८ AR A R e 

[ . ‘ 

Bhisti - . s o 
- L निदान E S N S%1 et ] 1 उरँ 

Peon ] -
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] After ascertaining the position fromthe written reply supplied 
by the Department, the Commiitee is distressed to note that most of 
important postsare lying vacant since 1987. The Committee 
recommends that all the above mentioned vacant posts be 
filled up immediately as the department is one of the ex- 

panding department and has avitalrole to playin implementing 

the various schemes/projects for the Welfare of Women, Destitute 

Children and physically Handicapped persons of the State. 

The Committee further recommends that those posts 
which are not required by the Department or lying vacant 
since.. long, be abolished forthwith or these posts may be 
converted and filled up atthe earliest so that efficiency of the 
Department may be improved . ‘ 

From the material supplied by the department it is observed that 
the department had a total budget of Rs. 141.74 crores for the imple- 
mantation of number of welfare schemes for Destitute Women/Widows, 
Old & Aged and Handicapped personsin the State. But there is no post 
of Planning Officer in the department. It 18 imperative thata post of 
Planning Officer be created in the department tc implement the various 
developmental programmes. 

_ From the details of posts sanctioned for the implementation of 
various schemes, the Committee observes that there 15 -no post of 
Establishmant - Officér. to handle the administrative- matters of the 
Department It is, therefore, imperative thata post of Establishment Officer 
be created in the Department. 

e a 

PUBLICITY 

13. In reply to the questionnaire of the’ Committee, the depanm\ent 
informed that there is a post of publicity Officer at the Headquarter but 
the 5816 post is still lying vacant. The deparimental representatives 
informed the Committee that sincere efforts are, being made to fill-up, 
this post at the earhst The Committee 15, however, sorry 10 note that 
publicity arrangements existing at present at the Directorate are 
inadequate. ' ° ~ . ) ० ' - 

- ‘For the proper implementation of schemes of the department, 
it is imperative ‘to give wide publicity to all the programmes and acti- 
vities of the department and to project in ' detail, the facilittes which have 
been provided by the department for the welfare of women, destitute 
children, physically handicapped and aged persons Te achieve this 
objective the department hasto depend heavily on publications/adverti- 

sements/broadcasting etc. which are the only and major source of dissemi- 
nating whole some information to every corner of the State. ‘ 

. The Committee, 'therefore, récommends that a publicity 
cell be set up at the ‘Headquarter'and this Cell be strengthened 
with sufficient staff 800 handsome amount be also 'earmarked 
for the purpose ‘in future so that' proper publicity about the 
latest schemes: of the department be made for the benefits 
of weaker sections/ruralities. T
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. ‘The Commiittee’ further -recomihends' that: “litérature so 
published’ be ,distributed through M.'L. As. of respective areas, 
Village :Panchayats, ‘Schools and through warious °‘agencies . 
connected with the Social'Waelfare :activities of-the:department, 
so that same-may.be easily- made availablet6 "the fiigedy 'persons 
The €ommittee would - like ' that the 'iliteraturé/publiéations 
about -the schemes of the ‘department ‘should e *publiShed in 
both the languages (in -Hindi:as*wel as in~English’lahgidage) 
so that more beneficiaries can be attracted 

. 

EXPENDITURE ON’' VARIOUS SCHEMES 

14. * ‘Aftér perusing, the' reply “supplied . by the department and 
orally examining the departmental fépresentatives, the Committee have 
come to this conclusion that the department have spent only 46% of the 
(0191, Budget allocation 6 108 various, 'schemes upto  January, 1991 
during the' ¢urrént financial yéar. The Committee is of the view that the 
preésent’ ratioc of expénditure 15 very low 

With . a view to check the misutilisation of. funds, the 
Committee recommends that the department should .spent 

_ the amount on various schemes proportionately as provided 
in the Budget sothat amount may not ' be spent-at the -fag end - 
of the year indiscriminately. Thus' the amount spent in haste 
could not be utilized properly within' the short’ period. 

v 

The Committee further recomiménds-that the department 
should also persue. the matter with the Finance Department . 
vigorously and get the pending schemes sanctioned/funds 
released weli in time in future 50 that the purpose of the schemes 
for .which these are meant could be- achieved. . 

1 

~1CDS PROJECT ot 

15. Every-child isa repository of future and itiis the-duty of the 
Nation to look after her children. Keeping this objective in-view,.the 
scheme of “Integrated Child Development Services’ Scheme waslaunched 
in Haryana State by this Department in the ‘year 1975 with.a'view 10 
provide ssrvices to pre-school children, pregnant, and lactating mothers 
in an integrated manner soasto ensure proper .growthand, development 
of” children in the rural/slum areas. It includes 8 package of services like 
supplemezntary nutrition, nutrition'and health: education; .immunization, 
health” check up. referral services and-. non-formal pre-school_education ,,,,,, 

. spegial emphasis is'laid on the physical, - psychological, cognitive and 
- emotional- development ~_of children 

. -The Scheme has.made tremendous_progress -sincgeits, ifiception 
At present the scheme is_operational jn 68 blocks; having 9736:Angan- 
wadi Centres. More that. 10,000 trained women personne) at:-vatious 
levels have been-engaged to effectively supervise; ‘mopitor and:imple 
ment the schéme. During the last five. years:the number. of ICDS 
benéficidties has swelled from 7950 to 602713 . o o 

]
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OBJECTIVES. OF THE SCHEME 

The implementation of this scheme has eight fold objectives as 

its guiding principles. 

1. The Scheme lays the foundation ofa proper psychological, 

physical and social development of children belonging 

specially to the under privileged strata of society., 

2. Improvement inthe health and nutrition status of children 

below the age of six years. 

3. Enhancement of mother’s capability 10 look after the health 
and natritianalk needs of her children. 

Reduction. of mgrtality. ~ . 

Reduction: of Morbidity. 

Reduction. of malnutrition. 

Reduction -in school drop-out. 

® 
N
I
 

. Co-ordination ofipolicy and its implementation for impro- 

ving the social strata of society in the State. 

During the spot inspection of the various Anganwadi Centres in 

the State, the Committee found that the buildings hired bythe Depart- 

ment for Anganwadis in the villages, are inpoor and dilapidated 

condition. The Committee recommends that suitable funds be 

provided during the next financial year for the construction/ 

maintenance of Anganwadi Centres especially which are 

functioning in the rural areas 50 that proper facilities may be 

provided to the- beneficiaries 

On a question- being. asked by.the Committee, the. departmental. 

representatives, supplied a.list.of 22 blocks, .where.ICDS. projects have. 

not 50 far been set upin the State. 

The. list. of such blocks is.as: under.:— 

Name. of District Name. of . Blocks: 
ना —— नाक —— गाए. नागा o — — 

1. Ambala-~, 1. Morni- 

Pilukhera. 

e e et et 

2. Jind, 

Alewa / 

2, 

3 

3. Hisar - 4. Agroha 

5, Bhattu .Kalan 

6 Uklana-
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जन — e - “.4_. i या g, का अली 1 

1 " N 2 _._.__._..._.._._.__....___.‘___...__..._._."‘._.___-'_..“_.._r'.._.’_."__._.___.___ 

4. Karnal ‘ 7. indri AR 
5. ' Rohtak  ' ह , “B. प्रिववििवा' 2 ' 7 ज [ 

6. Kurukshetra - . ’ """ 9. Thanesar * 

oy 10. .Pghewa .” - ८ ' A A 
7. Sirsa { «--. s s, M. Odhan . 

‘ J SR 12: -"Nathusari’ * 
8. Gurgaon ' कि " 13. Pataudi " हे 

* . 4. *Farukhnagar 
9. Bhiwani 7 7 1B. Siwanit + ™ 
10. Kaithal | "% 16, Kaithal = ' 
11. Panipat . 2 R e S 17. Isra'na"* _‘Ir रे 

’ 18. ५8018 एतं8 * 
- - 

'l [ नि LY - 12. Rewari A19. Nahar - . _ : 
PR न . ‘o LT . , < Yo «० . *.+.,* 2000 Rewari (R) .. .., 

oL * ' RS e * e ¥ S, हद दरडे वि 13. “Yamuna Nagar -, : . 21. Sadhaura | T T 
. S . ' 27 पल AT R 14. Mohindergarh 3 22. . Narnaul. ., .. v 

‘that the-blocks which are not covered under' ‘this scheme so _far may 8150 be covered ‘during the next ,plan“wit‘h, a view to achieve cent-percent coverage. दी 

After perusing the above said list,the' Committee recommends ' 

हि . . . कर न नी रस कि कि + On the spot inspection, it was brought 10 the notice of'the Committee that an Anganwadi worker is paid Rs. 250/- per month as 0080... The Committee observéd that Rs. 250/- permonthis a very pettyamount™” which is not sufficient keeping in view their nature of duty .- The Committee, therefore, recommends that Government 'should ' enhance their monthly honorarium from Rs. 250/- to 500/- keeping in view'the rise in the price-index Further!* the " Committee observes that by increasing their honorarium, there will 08 a check on the pilferage of supplementary nutrition which is being provided to the mal-nourished children in these Centres: iy - L 
कही e 

The Committee was dissatisfied with the performance of 1008 scheme as variols post of CDPOs, Supetvisors and Anganwadi Workers are lying vacant since long. In the absence ' of the incumbents of these posts, efficiency:and atility of the whole 1005 cadre 18 decreasing
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day by day. The Committee observes that when the suitable persons 
are avallable in the State for these posts, why sincere efforts are not 
being made by the department to fill up these posts The Committee, 
therefore, recommends that these posts be filled up immedia- 
tely so that functioning of this scheme in 81! the blocks is 
improved. 

. A number of complaints come 10. the notice of the Committee 
in respect of misappropriation, embezzlement and serious financial 
irregularities पा the purchases made under supplementary nutrition 
programme of ICDS and a lot of time of schemes executors is wasted 
for procurement of raw material and for preparation of supplementary 
nutrition, inspite of the fact that more attention is required to be given 
10 ths activities for the overall developmentofthe children. The Committee 
is of the view that to check malpractice, financial irregularities, a 
complete special audit of all the purchases - made under supple- 
mentary nutrition programme in ICDS during the last 3 years, 
be conducted by an Audit Party of A.G. Haryana to bring 
out all the financial irregularities, embezzlements and 
misappropriation of funds and all sub-standard purchases 
made under this scheme so that remedial steps be taken. 
The Commitiee further recommends that there should be 8 
regular and complete audit of each block/centre once in a year 
by an independent agency and there shouid be physical verifi- 
cation of stock with reference to entries made in the Stock 
Register from time to time by 0. 0. O. 85 per financial require- 
ments. - - 

The Committee feels that surprise and test check by the Director/ 
Additional Director of the department will have salutary effect on the 
working of Anganwadi Centresand will minimise the losses of shortages 
and embezzlements 

The Committee further recommends that all Senior 
Officers should also carry out inspection from time to time 
in order to bring efficiency in.the working of the department. 

The Committee also recommends that frequent visits 
be made by the CDPOs/Programme Officers of each district/ 
block so that the strength of the beneficiaries-is increased 
in these Centres. A report to this effect may 96 sent by them 
tothe Head Office every month to assess their performance. 

The Committee recommends that suitable award/ 
incentives be given to the dedicated Officers/Officials who 
have made good contribution in increasing the number of 
beneficiaries especially in rural areas. 

The Committee further recommends that all the food 
items be purchased from the approved source of the Centre/: 
State Government. Representation may also be given to the 
devoted social workers of the respective areas in the purchase 
‘Committee constituted at district headquarter for the said 
purpose. the Committee aiso recommends to modify the system 

. prevailing in other States.
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the departmental representatives;t he..Committee.has.come to this.conclusions that.. the reservation policy laid . down..by.the.Geverrment , is 01: beir.g, implemented , properly, by.,the;depar.'t\m,e_nt; *in 181 there.is.a shortfal in different- categories especially in the case - of CDPOS, Superviscrs and, Anganwadi workers. The Committee further recommends that- \wherever-there._is-a shortfall in the..recruitment of. these: posts, as . stated. above. belonging_. to. SC/BC.categories. agajnst, the; total. number, of.'posts . sanctioned/filled,. be filled, up. without, further delay .and, the .Committee, be informed accordingly.. 

Aiter.perusing the reply sent bythe.department and oraily.exeminir.g, 

During , the, -spot ;inspe ctionsofiAnganwadi- Centres,the, iCommittee obssrvesy that, referral, services-isinot: properly . provideditozthe:villagers- imthe. State; andijdue ctozthis there:isa less number; of bepeficiaries: in each-: Centrey;, They Committeeysalsost attach«great; importance:z 10706 applied: nutrition. programmes for children :coming ffrom~the: vulnerable section ofisociety., The Committee, feels:that thesimplementation:oficoverage under the; programme:should;be ६ extended with:therwilling cooperation of-Anganwadii:Workers,-, Member Panchayats and Premment., Sorcia} Workers ८01 the, respective rareas;. to cover ¢ la rgesnumber एव children: 86, that (they ;have adair;chance ofi;:growings:up as healthycitizen, ~ 

The .Committee-alsos stressthe need;tof fregulariy: broad=. | casting the .programmes of;Jthis"vPr‘oject,:wideb"»p,ublibityf&ithnough\ the.:press;.to:: organise-seminars/workshops -at:: eacht block:evei by the department 50 that objectives of this scheme are properly achieved in letter and spirit throughout the State. 

EMBEZZLEMENT CASES 

16: In reply to the questionnaire of the Committee, the_;dep',art,ment informed- that there;are 17-cases of* Em'bekz,z_Iefment/,misg'pp,ropgia,tign_ of funds * against the Offiders/cfficials of the department- lying pending for. decision. The details of such [cases’are 85 under :- 
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‘The Committes, after going through these complaints, pained 
to observe that most of the cases are pending since 3 to 4 yeers. 
The Committee, therefore, recommends that department 
should take immediate steps to recover the embezzled money 
from the deliquent employeas at the earliest. 

The Committee further recommends that a post of‘ 
Assistant District Attorney which is lying vacant at present 
be filled up immediately so that all the departmental enquiries/ 
pending cases in the courts be disposed off without any fur- 
ther delay. Action taken in the matter may be intimated to- 
the Committee. 

VOLUNTARY ORGANISATIONS 

17. The important role assigned to voluntary effort has 
not been because of considerations of additional resource mobilisation 
or as a stop gap arrangement pending the implementation of 
welfare activities by the State. It is rather based on the firm 
conviction that people’s participation in overall development 15 
vital for the very suceess of 116. schemes, Encouragement and 
extension of financlial and technical assistance to the voluntary 
organisations, which arise as a result of local efforts on the part 
of the people to attend to their social problems,  is the cardinal 
principal of state policy, These Welfare Organisations generally 
have valuable experience of serving the people and enjoying wider 
public support” Because of the meagre resources they are not 
self-sufficient to rénder services on an adequate footing. The 

. programme of assistance to the serving voluntary social welfare 
institutions aims at helping handicapped groups like the blind,’ 
deaf and dumb, orthopaedically handicapped, aged and infirm as 
well as those engaged in children welfare activities Financial 
assistance is extended for the expansion and improvement of the 
programme of voluntary organisations The scheme aims to broad-base 
and build upon the welfare services rendered by these agencies 

. ’ oo 

Thz record of voluntary effort in Haryana in all spheres of 
social wealfare is perhaps unsurpassed in the country Voluntary 
agencies in the State work for the welfare of children, women, 
the handicapped and the youth, 

The State Government released grants-in-aid to the tune of 
Rs. 85.90 lakhs to 38 Voluntary Organisations during the year 
1989-90. . i 

During the spot inspection, the Committee visited some 
of the Voluntary Organisations functioning = in- the State, After 
reviewing the functioning of these organisations, the Committee 
observed that the present procedure of routing the applications for 
grant-in-aid to these institutions through Deputy Commissioner is 
very much time consuming. The Committee, therefore, recommends 
that all the applications for issuing the grants be forwarded 
by the District Social Welfare Officer with his inspection Report 
so that grants be issued by the department well in time.
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The Committee further reacommends that the question of releasing grants in time may be reviewed, in depth by the Government and a clear time schedule be laid down to avoid hardship/difficuities of the institutions. 

The Committee recommends that all Voluntary Organi- 
sations functioning in the state should maintain record of 811 assets acquired wholly or substantially out of Government grant and such assets shou!d not be disposed off, encumbered . or utilised for purpose other than those for which grant-in-aid was given without the prior sanction of the Government. 

[ 1 

Further, the Committee also recommends to the Govern- 
ment that Voluntary Organisations should be encouraged 
through financial assistance to promote needed welifare services in the areas where they do not exist and aiso to initiate new welfare services not hitherto undertaken. 

S.D. INSTITUTE FOR BLIND, AMBALA CANTT. 
1 

' 18. The Committee after visiting this institute observed that the number of inmates enrolled in the schcol is very low 
The Committee stress to the management that number of inmaites be increased by mobilising the community/people of area 10 send their blind children to their institution. 

The Committea further recommends that the rate of maintenance of blind children be fixed on a pattern similar 
to the inmates of the Government Institute for the Bilind, Panipat. The rates of maintenance for the inmates of the 
institutions run by the voluntary organisations as well as by the Government in the Social Welfare Department shou!d be 
on uniform lines 

The Committee also recommends that grant-in-aid given. 
to the institutions be increased and instead of its bsing on 
matching basis (50:50), 90% be given by the State Government 
and balance of 10% be raised by the said institution. Y. 

i y 
PATIENTS WELFARE SOCIETY, HISAR . \, 

19. The Commiitee 1s very much impressed after visitirg 
the Centre. The patients are looked after properly in the said 
Centre. The Committee after having a discussion with repre se nta - 
tives of the Soclety, observed that the grant-in-aid which'is beirg given to this society at present is too meagre keeping in view 
the expenditure incurred on the maintenance of T B patients 

The Committee also observes that society is doing a very noble and laudable service for the needy people of this area and is a unique society of its own. 

The Committee, tharefore, recommends that grants-in-aid of this society be raised from Rs. 20,000 to Rs. 50,000 to meet the urgent requirements of the society.
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The Committee- also recommends that. expenditure on 
the food etc. of the patients be met by the' Social Welfare 
Department and the society should approach the Heaith 
Department for releasing a. grant for meeting the expenditure 
on medicines etc. - 

HOME FOR MENTALLY RETARDED CHI.DREN, ROHTAK~ 
20. The, Committee- after visting this institution. cbseived 

that some more grants be released for the maintererce of mentally 
retarded children by the Government. The Committee further 
recommends that concerned corporation be approached to 
raisethe present quota of paraffix wax upto: two. tonnes annuaily 
which is: being used. for the production of candles by the inmates of this institution. 

. The Committee aiso. observed; that most of Voluntary 
Organisations do not find it possible to employ sufficient 
number of; trained, personne! as they do. not have the: resources to meet high salaries to be paid to such trained perscnnel. 
The. Committee recommends that Government. should assist * 
Voluntary Organisations. to have trained personnel. 

WORKING, WOMEN'S, HOSTEL 
21. With the -progtessive change in the' economic structure 

of - the Country more and more women are moving, out, of their 
homes in search of employment tg big citiess and tcwns. One 

) 

0 the main difficulties faced 'by 'such, wemen is lack टन suitable 
accommodation in healthy and wholesome environment. Voluntary 

' Organisations engaged in the field of women's welfare approaching 
the State Government from time to time for financial assistence 
‘'with a view to providing hostel- facilittes to- suck- women: 

The departmental representatives informed the GCommittee * that--at present 10 working Women Hostels are functioning in the 
State and” 2 Hostels (ie. Hisar & Jind) are, under construction. 

- The Committee recommends to the Government that 
more libera! grants be.released. for the constryction of working 
Women’'s Hostel' in the new Districts of State during the 
next financial year and these two under construction hostel 
be completed without any further delay so that "safe and 
secure accommodation 96 made, available to the WorkingWomen's 
Hostel at each District Headquarter of the State. : 

The. Committee also r‘ecommends that the Department should take up the matter with State Social Advisory Board ° for the release of grant in aid to the Red Cross Saociety Rohtak which was being released previously .and had' now been dis continued. ) . . . 

JAWAHAR BAL BHAWAN. BHIWANI 

22" The Committee after- visiting Jawahar. Bal Bhaw'a,n . was very much, distressed: to note. the peer maintenance: 01. this 
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Bhawan. The entire Building of the Bhawan was in dilapidated 

stats, unclaan and unhygenic. The equipment of the poles for lighting 

traffic .park which was recently installed were found stolen/cemeced. 

The toy train for children was not working and the surroundings 

of the Bhawan was in a highly neglected state The Committee 

was not satisfied with the replies/clarification given by the 

Chiid Welfare Officer Shri. L. 5. Yadav and recommends to the 

Government that this officer be shifted away from this Bhawan 

immediately and -a proper enquiry be made about the -affairs 

of this Bhawan. 

The Committee also recommends that some new jobs 
oriented trades may aiso be introduced in this Bhawan so that 
maximum benefits couid be available to ‘the rural giris of 

this area. ‘ | 

The Committee also recommends that some more grants- 
be released. by the department for the proper maintenance/ 
repair of this Bhawan and to re-start the toy-train for the 
enjoyment of children. 

L/ * BAL ASHRAM, BHIWARNI . 
\*/ 

/~..23 After visiting this Ashram, the Committee observes 

that -six months courses in vocational training be also iniroduced 
for the inmates .of this Ashram. The Committee, therefore, 
recdommends that number of inmates can 96 increased by doing 
proper publicity, keeping in view, the spacious building and 

‘17 acres of land at the disposai 04. दधिं& Ashram. 
1 

It was ‘brought to the notice of the Committee that only 
a unit of 25 children 1s being given grants by the Social “Weifare 
Department against the strength of 75, therefore, 50 more .chil- 

drén can also be ‘covered for the purpose of grant given by the 
Depattment. 

The Comrittes also observes that the sociely has got 

a plenty of resources at their disposal which needed to be taped 

on a righteous way to raise the income of Ashram Not only 

this, Bhiwani 1s a city of philantharopists and it would not 

difficult for the managément to collect severat lakhs rupees for 

the repair/construction of buildings as also for the maintenance of 

the inmates. The management should mobilies people for this puipose. 

On a suggestion by the department, the Committee 

recommends to the management that a comprehensive scheme 
be sent to thé department 85 ६० how much grant is required 

annually .as per their expenditure incurred on the maintenance 
of chiidren i.e. on their boarding, lodging .and on medicines, 

books etc. so that it can be re-imbursed to them in tota! 

by the department. 

BALGRAM, RAI (SONIPAT) 

24. The ,objective of the Balgram is to provide an warm 

and loviig homeé for the orphen and destitute children. By ‘home 

g



T 22 ™ 
we mean a real home  where child feels ‘secure and accepted. Balgram’ strives to give its children, modern education and all facilities ' for recreation, sports & games and co-curricular ‘sctivitics - 
for the entire development of. their personality. "Here children, both boys & girls, are admitted irrespective of their religion * and’ caste. They are given freedom and opportunity to practice own religion. i . ' - 

- The Committee was very much pleased to see the activities of Balgram Rai and was of the view that such Balgramt may also be set up in other dis ricts of- the State 

~ The Committee observes that the food articles _ being . costly these ddys, the agencies of F.C.I. and district Food . & Supplies . Dapartmant, be contacted by the institution for procurirg.- ‘food . articles at a Ccheaper rates for the inmates of the Balgram. Further the Committee recommends that-assistdnce of District Branch - of .Red Cross be -taken for providing better clothing to the Chiidren. - : ’ - ‘ g 

The Committee is also of the view that the procedure for "admission in this institution is considered time consuming and it is desired by the Committee that a sub-committee under the Chairmanship of Deputy Commissioner, Sonipat, be consti- tuted to expedite the process of admission of children. It was also decided that a wide publicity be given for the - admission of children -to this institution. = Lo 

- 

o RN 

The Committee aiso desife that a study of 5.0.5. children village at Faridabad be carried out for running this institution onsimilar lines. ] 

The Committee also observes that salary of house-mothers of. this institution is very low. The Committee, therefore, recommends to the Government that matter regarding payment of emoluments to house-mothers be reviewed keeping in view the' noble service being rendered by them to the inmates of this institution. ’ ’ . 

SHORT STAY HOME, FARIDABAD 
25. The Committee made a visit to:-this Home, which is baing ' run by the Social Defence League, Haryana It is a home ° for the distressed and dowry victims, maladjustment and unmarried mothers. This home is opened for ‘every: lady who feel the need and shelter and legal help. Training in different types of tradcs or crafts is being imparted to inmates of this home to enable them to be economically indépendent and givé them the confidence that they need to- stand on their_feet. - 

. The Superintendent of Home informed the Committee that due to untimely releasse of grants by the Government of India, the activities of the home are badly effecied. 

In order to meet the difficuities created by release of grant-in-aid by the Government of India at the fag ‘end of 

> jr4
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the financial year, the Committee desire that the grant.ear- 

marked for this scheme by the Social Welfare Department 

of the State be released in the month of September and 

January of each year for tiding over the difficulties of the 

institution. The Committee aiso recommends that liberal 

grants should be sanctioned to such Organisations so that 

distressad women and their chiidren may ०9 looked after 

properly. 

MAHILA ASHRAM, ROHTAK 

26. After visiting the said Centre, the Committee observed 

that more activities can be introduced in this Centre and more 

job oriented technical trades can be started so that maximum 

employment opportunities may be made available to the inmates. 

The Committee was also informed by the departmental 

representatives that a new scheme 15 to 09 introduced by the 

department for providing vocational training to the gills residirg - 

outside the Ashram for which.each trainee 15 to be paid a stipend 

of Rs. 50/- per- month. The Committee appreciate this new 

scheme and recommends for its early execution by the depart- 

ment. The Committe also recommends that keeping in view 

the modern spacious building of this Ashram, more inmates! 

could be accommodated in this home and for this a reguiar 

and wide publicity be made by the department. 

The Committee also desire that the prescribed application 

forms for admission to this home be sent to ail the M.L.As., 

of the State so that they may be able to recommend more 

deserving candidates. 

KASTURBA SEWA SADAN, FARIDABAD 

27. After visiting the Kasturba Sewa Sadan Institute 

at Faridabad, the Committee observed that the building of 

this Centre is in a very dilapidated condition and recommends 

to the Government that funds may be earmarked for the repair/ 

construction of the building of this Centre during the next 
financial year. 

The Committee further recommends that the problems 

of the improvement of children of such women required to be 

tackied and the schemes under DRDA be utilised for this 

purpose. The Committee aiso recommends that working of 

similar institutions run by other State Governments be studied 

by the department for bringing about further ‘improvements 

or for providing additionai facilities in the institutions being 

run by the State Government. 

During the course of visit, the inmates of Sadan informed 

the Committee that they are facing the accommodation pro- 

blem after being rehabilitated. The Committee recommends 

to the Government that department shou!d take up the matter 

with the Housing Board or Faridabad Complex Administration
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for "making a ‘provision of ressrvation of EW.S. houses for 
such wdestitutes so- that they couid lead ‘a ‘better iife 

The Committee hope that every -effort will be inade by 
the. Gevernment to attract mere 'and more Government departnents 
and <also. large worganisation in public and private sector to 91५४० 
work to thess training-cum-preduction LCanires - being run दीप this - 
Institute so that destitute people towards whom Government -have - 
a moral obligation continue to have an assured: means of earning 
their livelihood . * . . 

" ANTI-DOWRY PROGRAMME, | 
23 his schsems was started during the year 1985-86 

Every ‘citizen: irrespactive of sex is equal in the eyes of the Consti- 

N 

tution :of lIndia, - but in actual practice, the ' women .at thé time - 
of marriage are expected to bring household goods, jewellery 
and cash, by their in -laws in most of the cases The daughter 
of poor parents: easily remained ummarried and where marriage 
is sperformed, theit’ married life 15 made a hell by the greedy in- 
laws .compelling the daughter-in-laws .to fulfil their dowry demands 
So 'much. 50, they are not in-a .position .,to meet the dowry. demands 
of :their sin-laws , 816 burnt ' to death by the latter, ot. the girl 
commits suicide. To eradicate the “social evil of dowry, the depart- 
13101 has got enacted “रा Dowry Act’”,. 1976 (Maryana. Ameridment) 
The grant-in-aid is bzing given to the women welfare ‘erganisations 
for propogating against ,the ‘evil of dewry 

_ After - going: _through "the written reply submittéd by 
the _department, the Commitiee recommends that wide publicity ~ 
against the evils ‘of dowry through Radio, T.V. and Newspapers - 
be made by the department to create more .awareness among ' 

the people . 

The Committee further recommends that more grants-in- 
aid . be released to -such Voluntary Organisations '‘which are 
basy ‘in propogating the -eviis of dowry in the State 

PANJIRI PLANT, GURGAON - 

29. This plant was established by ‘CARE India It was 
taken over by the Social Welfare Department in the year 1983 
for preparing ready to eat food under the Supplementary Nutriticn 
Programma. The capacity of this. plant is 2240 Qtls. per day 

6720 Qtls annually Panjiri prepared in this plant 15. supplied 
to the Anganwaries opened under Integrated Child_ Develgpmeént 

' Services ‘Scheme. The ™Panjiri 'is served to the  ¢hildren हा the 
age ‘group cf 3 to 6 years (0, attract the children in the .Angan- 
waries. The Panjiri prepared in this plant during the 1ast thres 
years' and upio 31-12-1990 is as under :— 

Year Production 
1987-88 * 8759.95Kg. 

1988789 . '6745.37 Kg. 

'1988-90 . 4400.48Kg. 
1-4-90t0 31-12-90 T - 3600.34 1६8. 

<
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.. On a question being asked by the Committee, the depari- 

mental representatives informed the Committee that Panjiri produced 

by this plant is supphed to only 16 blocks of the State out of 

91 blocks. 

The Committee after going through the production figure 

of the plant observes thatit was very low. Further its capacity 

can be increased by putting double shift in the plant The Commitree, 

therefore, recommends that efforts be made to increase the 

capacity of ‘the said plant 50 that Panjiri be supplied to more 

blocks of ICDS 

The Committee recommends that the post of Manager of 

this plant which is lying vacant at present may be filied up 

with a suitable quatified persons immediately The Committee 

is also of the view that to check the production losses of this 

plant, an. expert Committee be constituted by the Department, 

consisting of experts from Industries Department 

The Committee aiso recommends that efforts be made 

to start the production in Gharaunda Plant which has since 

long been transferred by Education Department to: caterto the 

needs of remaining blocks of ICDS. 

After considering the mmpact of supplementary nutrition 

which is being supplied to the children in- Andganwadi Centres of 

the State, the Committee is of the view that ready to eat food 

which will be a special attraction to children may be supplied 

to these: Centres instead of other popular recipes as is beirg 

supplied in most of the States. The Committee feels that a pfro- 

vision of ready to eat food will not only ptoved convenient 

and hygienic. for the beneficiaries but will enable the Anganwadi 

workers to devote more attention to non-formal education’ and 

to carry out other activities of the scheme. Not only this, by 

adopting the abovesaid procedure, there will be a check on the 

pilferage of- various food items purchased under. the supplementary 

nutrition praogramme 

The.Committes, therefore, recommends.that the department 

should formuiate a policy to supply the ready to eat food in 

ICDS. Centres on experimentai basis as is being done in other 

States. 10. future. and submit a report (0: this effact before 

the Committee for its consideration. 

RESEARCH-cum-INFORMATION: CENTRE: 

30. A Research-cum-Information Centre was set up in the 

Department to study the problems of Social Welfare and to dis- 

seminate information to othsr departments and to public  Durirg 

the coursz of: oral examination 85 also in written reply, tlie Com- 

mitiee, was informed: that the 'post of Research Officer भाप 31 

pasis of Statistical Assistants. are lying vacant till to-date. 

The Commitee feels ' that the Reseach-Centre can render 

very: useful service to thie Department and to the public. at- large.
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Nothing substantial seems to have been done to achieve the object 
. for which the Centre was created. The Committee, therefore, 

recommends that the post of Research Officer and also of Statis- 

tical Assistants should be filled up as soon as possible 50 that 
Research Centre should work more efficiently and. effectively. 

ANNUAL AD MINISTRATIVE REPORT 

31. The Committee recommends that suitabie steps be 
taken by the Department to ensure that in future the Annual 
Administrative Report of the Department must be published 
after the close of the financial year to which it relates 

CHILD WELFARE 

MERGER OF SCHEMES 

32. The Committee observed that there are certain schemes 
of the Department whose aims and objects are the same, for example, 
there is a scheme of ‘Foster Care Services’ and another ‘Financial Assis- 
tance to Destitute Children’. - The aims and objects of both these schemes 
are same. The Committee, therefore, desire that the Department 

- should formulate a policy to merge such schemes which are similar 
in nature in order to avoid duplicacy so that maximum benefits 
could be given to the beneficiaries 

OLD AGE PENSION (LIBERALISED) SCHEME 

33. Under "this scheme person of Haryana domicile, who 
has obtained the age of 65 years on or after 17-6-87 and s not 
income-tax payee and is not receiving pension of Rs.100 pm. from 
another source, is entitled to the grant of pension. The pension 
is given irrespective of caste, creed and .colour @ Rs. 100 p.m. per 
head. Till now 8.48 lakh senior citizen of the. State have been 
benefitted under this scheme. ’ 

During the course of 081. examination, the Committee brought 
to the notice of the Department that most of the eligible persons 
are deprived of this facility. In most of the cases persons of 80 
‘years old are not included in the list of eligible beneficiaries. On 
the other hand some people of lower age are getting the pension 
ragularly. The Departmental Representatives informed the Committee 
that -previously the payment of pension was made through the money- 
orders. But now the Government has decided to distribute pensien 
to the aged through its own agencies to remove complaints of 
late and irregular disbursement of the amount through postal ser- 
vices. Under the new arrangements, the Patwans and village level 
workers would distribute the pension in.villages while the emplo- 
yees of Municipal Committees would do the job in urban areas. 

The Committee, after hearing the Departmental Represen- 
tatives, suggest that 8 proper survey be conducted throughout 
the State so that oligible beneficiary may not be deprived of this 
facility. Further, a Block Level Committee be constituted to 
identify the beneficiaries and particular date be fixed throughout 
the State twice in 8 month to identify the beneficiaries at block
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७४७]: so that no-inconvenience is.causedto the old persons .on this 
account. 

The_Commitfee _ 8150 desires that sincere efforts 96 -made 
by the Department to clear the arrears and disbursement of the 
pension to all the beneficiaries upto 31-10-1990 in the State 
without:any:-further-delay. 

'The Committee feels that the Department is doing: a very 
commendable. job -through this .scheme .It has gone 8 long way in 
alleviating the sufferings of the old people belonging -to poorer 
classes. However, the Committee is of the opinion that the age 
limit - of ‘65 years -is rather on the high side. The Committee 
recommends that the desirability of reducing the age limit of 
65 years - may be -considered so that 8 large number of old 
people who are otherwise eligible could get benefit from this 
scheme. The Committee also recommends that those .eligible 
beneficiaries who were left eariier and were subsequently inclu- 
ded in the list of beneficiaries' may be given- arrears of pension. 
A complete audit of this scheme be conducted by an ‘Audit 
Party -of Accountant .General, Haryana to avoid- any mis-approp- 
riation ' of.-funds. 

-PETROL SUBSIDY TO HANDICAPPED PERSONS 

-34. .Under this scheme, handicapped- persons - having moto- 
rised-'vehicles are ‘given petrol- subsidy @ 50% of total. consumption 
per ymonth subject to- the maximum of 15 ltres and 25 litres for 
vehicles upto 2-H.P भाप more -respectively. Persons - having an 
income- upto Rs "2,500 p.m are eligible for this facility. The de- 
tails- of: beneficiaries of the last 3. years is.as:under :— 

—_— —_— — नए e — ———— e ——— आथ 

Year *.No: of.Beneficiaries Amount 

" 1987-88 5 Rs. 6,000 

1988-89 5 Rs. 5,000 

1989-90 5 * 8. 4,000 

The_ Committee, after reviewing -the above-stated. details of 
beneficiaries, observes ‘that.only influential persons - have avaijled this facility > 50 * far. . The.Committee, . therefore, ~recommends . that-a 
wide ० publicity ..of this scheme 96 made by the Department so 
that.:mostideserving persons from rural areas of the State -may 
also avail this subsidy. -Further, the Committes a!so -recome- 
mends that more funds be earmarked under this Scheme from 
‘the -next--financial year..’ 

*'FINANCIAL ASSISTANCE TO ‘DESTITUTE WOMEN, . WIDOWS 
*AND~ PENSION-TO 'PHYSICALLY HANDICAPPED PERSONS 

२ 35. “Pension ‘@.Rs"75 P.M. per head -is' granted to.-widows, 
unmarried women=and married’ women - who-have:.been ~deprived - of the financial . support: from*their - husbands - because of their , absence
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or because of their physical/mental incapacity'or desertion by husbands - 
or any other means and their closé relatives such as parents, sons, and 
son’'s 5015 816 not supporting them and their own income from all 
sources” is less than the income i.e. Rs. 200 P.M., prescribed by 
the Government. ; 

Similarly, during the year 1980-81, a scheme was'introduced 
underwhich totally in-capacitated physically handicapped persons— 
with 70% or above disability in the age group of 21—65 vyears be- 
longing to the economically weaker sections of the society are pro- 
vided pension @ Rs. 75 P.M. per head. . 

During the course of oralexamination,‘the Committee brought 
to the notice of the Departmental Representatives that pension to 
the physically handicapped and widows is not disbursed properly 
and timely and most of the cases of pension to thése persons 
are lying pending fora long time. The . Departmental Represen- 
tatives informed the Committee that due .to non-availability .of 
funds, the pension to these categories can not be disbursed re- 
gularly. . \ 

The Committee recommends ६० the Government that more 
funds be released for the disbursement of pension to the phy- 
sicaily handicapped persons/widows and the payment of arrears 
upto 31-10-90 be made to them without any further delay. 

The Committee also recommends that a proper survey 
be conducted by the Department so that deserving beneficiaries 
from the rural areas may not be deprived to avail this facility of 
pension under this scheme. Further, the Committee desired 
that pension to physically handicapped/widows be disbursed 
alongwith Old Age Pension in future 85 they are already great 
sufferers and distressed part of our society. 

The Committee further recommends that rate of pension 
be enhanced from Rs. 75 to Rs. 100 P.M. per head on the pattern 
of Old Age Pension keeping in view the high cost of living 
standard these days. . 

HOME FOR AGED AND INFIRM . 

36. An Institute for the destitute, aged and infirm persons 
of the age group of 65 years or above inthe case of men and 60 
years and above in case of women having ‘no means of livelihood 
and their relativesare not in a position to support them, is functioning 
at Rewari. The inmates are provided free boarding. lodging and 
other facilities like medical aid etc. free ' 01 charge. The ‘present strength of inmates in the institution is 43. 

During the course of orai examination, the departmental representatives informed the Committeé that the building meant 
for' this home 15 presently in the’possession of De’puty Com- 
missioner, Rewari. The Committee recommends to the Govern- 
ment that some other suitable accommodation may be provided to the Deputy Commissioner, Rewari so that the buliding of this home may be handed over to the Social Welfare Department for.keeping the aged persons properly in the said home, { 
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The Committee further recommends that an another home 
may aiso be opened in the State so that more aged/infirm per- 
sons may be accommodated in the said home. 

The Committee also recommends that the department 
should formulate 8 policy to accommodate those aged/infirm 
persons in this home, who can afford the expenses of boarding 

. and lodging but they have been deserted by their families, with 
a view to rehabilitate them so that these aged/infirm persons 
may fee! 8 homely atmosphere during their stay in such typeo 
of homes on experimental basis as is being donein most of the 
developed countries. 

STATE AFTER-CARE HOME FOR BOYS, SONIPAT. 

37. The aim of this scheme _ 1$ to provide maintenance, 
edugcation and training to the following categories of the destitute 
male children who have no source of income to make them self- 
dependent and useful members of the society :(— 

(a) Discharges from correctional and non-correctional institu-, 
tions; 

(b) Whose father 15 under long term imprisonment and has no 
means of maintenance; . 

(c) Whose father is either of the age of 70 or above or is 
invalid due to permanent disabilitly and has ro means 10 
maintain and educate his child/childten; and 

(d) Children of widows having no means of maintenance. 

Every child in the home s provided with free food, care, 
education, shelter, medical aid and other facilities as are essentially 
needed. The present rate of maintenance 1s Rs. 150 per month 
per child 

During on-the-spot study tour of the Committee, the Com- 
mittee is not satisfied with the functioning of this Home. A 
number of complaints against the Superintendent of this Home 
were brought to the notice of the Committee. The Committee 
observes that children are not being maintained properly in this 
home. . The food stuff for the inmates of this Home was 8150 
not found upto the mark. The Committee, therefore, recom- 
mends that the Superintendent of this home be transferred imme- 
diately and an inquiry be held about the  affairs of this Home, 
under intimation to the Committee 

.SETTING-UP OF DIRECTORATE FOR WOMEN & CHILD. 7 
DEVELOPMENT 

38. There has been spurt of legislations relating to women 
in ths past decade. Amendments in the various existing laws 
like Anti-Dowry, Hindu Marriage Act, Special Marriage Act, Child 
Marriage Act, Equal Remuneration Act, Immoral Traffic (Prevention) 

2 
.
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Act- 910::. have rtakén: place besides -introducting: of: new. Acts stuich 

.as the: Family: Courts Act,- 1984,~ Indecent -Representation : of. Women 

(Prohibition) Act, 1986--and~ Commission - of -SATH (Prohibition) / Act, 

1987 to protect the person and dignity of women against their 

exploitations - and . indecent - presentation: It- has - been-found that 

inspite= ०: introduction - of 1 numbetr: of - Acts,~ the~ women are~not 

makingcuse of themand sufféring:- with™-one- problem: or. the~ other 

due to:lackof “knowlédge- about- these Acts.: To-'bridge- the-gap 

batween: law: and women and -to. make- existing ,* legislations effec- 

tive, + २5 veryyimportant 10: make.- existing-. legislations effective..- It 

15 also ‘very important 107 make -the- public.aware -of -the.. status:of 

women, their legal rights and their role in the-society., It has .been 

observed that legislations are there only in papers and have not 

_really - been “implemented- and: even:mostof-the people are not 

aware of the existing legisiations, the new amendments and 

legislation withregard ६0 women: Hence-startegies- for-creating 

awareness ‘need-to’be properly s planned, -i.e.-campaign -against 

thersocial. evilsithrough T.V:,..Radio;- News Papers.and. other 

mass medias for prompting ‘positive-.attitude:towards - women. 

The Committee’ recommends‘ that¢ sincere! efforts be 

made by the Department to set-up. 8 Wombn .- Directorate 

without : any -further. delay:so that the provisions of all the exis- 

ting laws like Anti-Dowry, Hindu.Marriage Act, . Special Mar- 

raige Act, Child Marriage Act, Equal ‘Remuneration Act, Immo- 

ral Traffic- (Prevention)- Act,. etc. etc. could.be - implemented 

properly, for the welfare of the women in the State.- 

The Committee further recommends that “atieast 8 posts 

of District' Social-Welfare Officer.(Women) be:filled. up imme- 

diately so that the District Offices are set up and‘’ become 

operational -from-the next financial.year. 

GENERAL .RECOMMENDATIONS® 

39. It was brought to the notice of the Committee that "tlie 

internaizaudit- of they Social Welfare Department has_not been "done 

fornthexlasts.a® number..of years... The .Committée, therefore,.re- 

commiends + that-the- Accounts-Section of ‘the.. Departinent” may 

pe :strengthened . with sufficient : staff so that “internal audit* 01 

the Department is carried.out regularly , 

By examining ' the-material- supplied:: by the- Department,: the 

Committee “ observed -that'in"‘the absence*.of:any investigating agency, 

it* can” not *beé- ensured’ that ' the- benefits'are beingprovided ‘tosthe 

actual” beneficiaries® Furthera fI~the :schémes 01 tHetDepartmentrare not 

being monitored properly. The~ Committee irecommends ¢ thatrto 

ensure. whether the benefits of the schemes of the Department 

are - being - provided~ to-the ‘actual: benefitiaries ir-the State, 
investigating agency be strengthened:and department may ensure 

that each scheme of the department is monitored regularly. 

The: Committee: also-emphasise:the:need for effective 

monitéring ; of ruralidevelopment- .schemes to ensure -propeér ५8७ 

of the fundsedrmarked:for the purpose..- oo ’ - s i 

4
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APPENDIX==1" 

‘gimmary of Tedommendatians/obsarvations-of- the-Commit
tee-on -Estimates.. 

(1990-91) 

Paragraphs 
of.the - 
Report 

Recommendations/Observations 

3 
4 . 

Sr.- Pages - 
No.- 

1 2 

1 47" 

[} 

- 

2: 7—8 ¢ 

« 

3 8 

1221 

13 - 

14 

(iy*The Committee recommends that all vacant posts in 

the department be filled up immediately 85 the depart- 

ment 15 one of the expanding department and has a 

vital roleto play in implementing the various schemes/ 

projects tforthe welfare of Women, Distitute Chil- 

dren~and-Physically Handicapped persons of the 

State © 

हो) The Committee further recommends thatthose 00506 

which are not” required by the Department or lying 

vacant.- since long, be abolished forthwith or these 

posts: may be converted and filled up at the earliest 

so that ‘efficiency of the department may be Impro- 

ved. 

(1ii)-+ 1t 15 1imparative that a post of Planning Officer be 

created-"in the department to implement in various 

developmental programmes 

(1v)- 1tis, thorefore, imparative thata post of Establishment 

Qfficer be-created In the department, 

() Thé Committee recommends that a publicity cell 

be set up at the Headquarter and this Cell be streng- 

thened with sufficient staff and handsome amount 

७७ also earmarked for the purpose in future so that 

proper -publicity about the latest schemes of the 

department be made for the benefits of weaker 

sectiong/ruralities. . 

(1) Thé Committee further recommends that literature 

80 -published be distnbuted through M.L.As of res- 

pective area, Village Panchayats, Schools and through 

various agencies connected with the social welfara 

actwitles-' of the department, so that same may be 

easily made available to the needy persons. The 

Committeer would like that the literature/publications 

about the schemes of the department should be 

published: भा both the languages (in Hindi - as well 

as-*in‘English language) so that more beneficiaries 

cah 'bg-attracted 

(1) With 8 view to check the misutilisation of funds, t.ho 

Committeer recommends that the department should 

spent the amount on vanous schemes proportiona- 
tely'-as-provided पा the Budget so that amount may 
not’be’“spent at the fag गाए of the year indiscrimi- 

nately.;* Thus, the amount spent in haste could not 

be-utilized properly within the short period. 

(0) The~Committée further racommends that the depart-~ 

ment-should also persue the matter with the Finance 

Depatrtment vigorously and get the pending schemas 

sanctioned/funds released well भा time In future so 

thiatthie purpose of the schemes for which these are 

meant’ fof, could be achieved.
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812 16 (1) The Committee recommends that suitable funds-be 
provided during the next financial year for the con«~ 
struction/maintenance of Anganwadi 'Centres espe~ 
cially which are functioning in the rural areas'so 
that proper facilities may be provided to the bene- 

ficiaries. - 

(1i) The Committee further rrecommends that the blocks 
which are not covered under this scheme so far may 

‘. -alsorbe covered during the next plan with a view- 
. <" to achieve cent-percent coverage. 

« (m)-The Committee also recommends that Government 
! R . ' “should enhance their monthly honorarium from 

Rs. 250 to 500 keeping in view the nise in the price- 
- . index. 

(४) The Committee recommends that vacant posts of 
CDPOs, Supervisors and Anganwadi Workers 96 

s , . filled up 1mmediately so that functioning | of this 
. scheme in all the blocks be improved. 

श्ल ' T (v) The Committee 1s of the wview that to check mai- 
। ० हर. पद : .practice of financial irregularities, a complete special 

4... audit of all the purchases made under supplementary 
nutrition programme ॥ ICDS during the last 3 years 
be.conducted by an Audit Party 'of A.G., Haryana, 
to weed out all the financial irregularities, embez- 

. . zlement and misappropriation of funds and all sub- 
- A 'standard 'purchases made under this scheme so that 

PR ) remedial steps be taken. 
s 

दर ही [ ' (vi1) The Committee further recommends that there 
: ' should be a regular and complete audit of each 

° block/Centre once {in a year by an independent 
. agency and there should be physical venfication 01. 

’ « - stock register from time to ttme by D.D.O. as per 
o «दे , financial requirements. 

Y o - कि 
(भा) The Committee further recommends that all Senior 

Officers should also carry out inspection from time 
5 . ‘ ..to.time n order to bring efficiency in the working 

ol ७ - of the department. - 

e K s - - "(viu) 9 Committee 8050 recommends that frequent visits 
L be made by the CDPOs/Programme Officers of each 

increased in these Centres. A report to this effect 
5 . .y, may 9 5601 , 10 the ५680 Office every month to 

assess their performance. . 

N . v, (ix) The Committee recommends that suitable award/ 
- incentives be given to the dedicated Officers/Offi- 

G + - . . dials who have made good contribution in increasing 
the number of beneficiaries especlally in rural areas. 

. 

- . - (0 , The Committee further recommends thatall the food 
. . L . . 1tems be purchased from the approved source of the 

. A . Centre/State Government. Representation may also 
1, . be given to the devoted social -workers of the res- 

. १ 1 . pettive areas in the Purchase Committee constituted 

.. at dls,t'rlct headquarter far the said purpose. . 

T — 

. 

district/Block so that strength of beneficiaries be - 

s 

“
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(xi) The Committee also recommends to modify the 
_System prevailing in other States. 

(i) The Committee recommends that wherever there is 
a shortfall in the recruitment of posts as reserved for 
persons belonging to SC/BC categories against the 
total number of posts sanctioned/filled, be filled up 
without further delay and the Committee be informed 
accordingly. . 

(xin) The Committee also stressed the need of regular 
broadcasting the programmes of 1005 project, wide 
publicity through the Press, to organise seminars/ 
workshops at each block level by the department so 
that objectives of this scheme is properly imple- 
mented in letter and spirit throughout the State. 

5 12—18 16 () The Committee recommends that department should 
take immediate stepsto recover the embezzled money 
from the deliquent officials at the earliest. 

(i) The Commuttee further recommends thata post of 
Assistant District Attorney which is lying vacant at 
present be filled up immediately 50 that 81 the de- 
partmental enquiries/pending cases in the Courtg 
be disposed off without any further delay. Action 
taken पा tha matter may be intimated to the Com- 
mittee. 

6. 18—19 17 (1) The Committee recommends that all the applications 
for issuing the grants be forwarded by the District - Social Welfare Officer with his Inspection Report 
s0 that grants be 1ssued by the department well in 

5 ' time. 

(1) The Committee further recommends that the question 
R - of releasing grants in time may be reviewed in 

depth by the Government and a clear time Schedule 
be laid down to avoid hardship/difficulties of the 
Institution' . 

हा) The Committee recommends that all Voluntary Or- 
ganisations functioning in the State should maintain - record of all assets acquired wholly or substantially ‘ . out of Government grant and such assets should not 
be disposed off, encumbered or utilised for pur- 
pose other than those for which, grant-in-aid was 
given without the prior sanction of the Govern- 
ment. 

(iv) Further, the Committes &iso recommends to the 
Government that Voluntary Organisations should be 
encouraged through financial assistance to promote 
needed welfare services in 1116 areas where they do 
not exist and also to initiate new welfare services 
not hitherto undertaken. 

7. 19 18 (1) The Committes stress to the management of S.D. 
Institution for Blind, Ambala Cantt.’ that number of 
inmates 99 increased by mobilising the community/ 

\ people of area to send their bhind children to their 
Institution.
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(ny1The:Committee .furtheér recommends that the rate of 
.amaintenance of blind children be fixed on 4 pattern 

similar to the inmates of the Government Institute 
::forsthe Blind,:Panipat. The rates of maintenance 
iforsthe Inmates of the institution run by the Volun- 

wtaryzQrganisations as well as by the Government in 
«theiSocial ;Welfare Department should 89 on uniform 
ilines. 

(i) The Committee also recommends that grant-in-aid 
sgiven~ to. the:Institutions be increased and instead, 
wof.its.being on matching basis (50-50), 90% be 
given. ;by the State Government and balance of 10% 

- be, raised by the Institutions 

1 {i):-The;xCommittee recommends that grants-in-aid of 
this society be raised from Rs. 20,000 to Rs. 50,000 

~nto-=maeet-the urgent requirements of the society. 

:v(i)7Fhe.Committee also recommends that expenditure 
on the food etc. of the patients be met by the Social 

..Welfare Department and the society should approach 
the _Health Department for releasing a grant for mee- 

1 ting the expenditure on medicines 

ही) +The,.Committea recommends that conterned Cor- 
«poration:be approached to raise the present quote 

of paraffix. wax upto two tonnes annually which 1s 
bsing used for the production of candles by the 

.+ inmates.of Home for Mantally Retarded, Children, 
Rohtak 

#(i) ;The Commistee also observed that most of Voluntary 
Organisations do not find 1t possible to employ 
sufflcient number of trained personnel 85 they do 

siotwhave-thezresources to meet high salariea to be 
paid-to_such trained personnel. 

प्र) vThe. Committee further recommends that Government 
shoulidisassist Voluntary Organisations to have trained 
personnel 

सह) TherGommittee recommends to the Government that 
» more titberal grant be released for the construction 
~tof:'Working Women's Hostel in the new Districts of 

. iState:during the next financial year and these two 
‘« under construction hostel 99 completed without any 
eifurtherzdelay 50 that safe and secure accommodation 

be madse:available 10 the Working . Women's Hostel 
at each District Headquarter of the State. 

~.(n) The Committee'aiso recommends thatthe Department 
should” take up the matter with State Social Advisory 

. Board for‘*the release of grants-mn-aid to the Red 
* Cross” Saciety which was being released previously 
and .had been discontinued this year, 

(i) The Committee was not satisfiad with the rephes/ 
clarficationiigiven by theIChild Welfare Officer, Shri 
L.S¢ Yadav and recommends to the Government that 

 this-Officer ०09 shifted away from Jawahar Bal Bha~ 
~wan, =-‘Bhiwani, immediately and a proper ‘enquiry 
ba-made%about the affairs of thic Bhawan. 
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(i) The Committee further recommends that some new 

jobs oriented trades may also 99 introduced in this 

. Bhawan so that maximum benefits could be avail- 

able to the rural girls of this area. 

) (व) The Committee also recommends that some more 

grants be released by the department for the proper 

maintenance/repair of this Bhawan and to restart the 

toy train for the enjoyment of children. 

12. 21 23 (I) The Committee recommends that number of inmates 

can be increased by doing proper publicity, keeping 

पा view, the spacious building and 17 acres of land 

at the disposal of this Ashram. 

(व) On a suggestion by the department, the Committee 

further recommends to the management of Bal 

Ashram, Bhiwani that a comprehensive schemea be 

sent to the department 85 ६0 how much grant is re- 

quired annually as per their expenditure incurred on 

the maintenance of children 1.9. on then boarding, 

lodging and on medicines, books etc. so that it can 

be re-imbursed to them in total by the department. 

13. 21-22 24 (1) The Committes recommends that assistance of Dis. 

trict Branch of Red Cross be taken for providing 

better clothing to the children. 

—
 

हो) The Committee Is also of the view that the procedure 

for admission in Bal Gram, Rai I8 considered time 

consuming and it is desired by the Committee that 

a Sub-Committee under the Chairmanship of Deputy 

Commissioner, Sonipat, be constituted to expedite 

the process of admission of children. The Com- 

mittee 8150 decided that 8 wide publicity be given 

for the admission of childran 10 this institution. 

(व) The Committee also desire that 8 study of S.0.S. chil- 

dren village at Faridabad be carried out for running 

this institution on similar lines. 

(iv) The Committee also observe that salary of house- 

mothers of this institution Is very low. The Coni- 

mittes, therefore, recommends to the Government 

that matter regarding payment of emoluments: to 

houss-mothers ba reviewed keeping in view the noble 

service rendered by them to the inmates of this 

institution. 2 N 

14 22—23 25 (0 In order to meet the difficulties created by releass 

of grant-In-aid by the Government of india at the 

fag end of the financial year, the Committee desire 

that the grant earmarked for this scheme by the 

Social Welfare Department 0 the State be released 

° i the month of September and January of each 

year for tiding over the Shart Stay Home, Faridab ad. 

(n) The Committee recommends that liberal grants 

कि should 99 sanctioned to such Orgamsations so that 

N distressed women and their children may be looked 

after properly. 

15. 23 26 (i) The Committes appreciate this new schems to be 

. introduced by the department for providing Voca- 

tional ‘Tralning to the Girls residing outside the
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Mahila Ashram, Rohtak and recommends for its early 
execution, by the department. 

() The Committes further recommends that keeping in ] view the modern spacious building of this Ashram, 
व - . *+  more-inmstes could be accommodated in this Home 

. . - and- for this a regular and wide publicity be 'made 
- ot by the departm,ent. 

| < 
(ii).The .Committee also desire-that the prescribed appli- 

. cation~forms for admission to this Home be sent to 
N . all the.M L:As of the State 50 that they may be able 

to,.secommend the deserving candidates. 

३6.5. 2324 ' ! 27 [0 A_fte‘r*_vls\i_t_ing,the Kasturba Sewa Sadan, Faridabad, the 
. €ommittee observed that the building of this Centre 

15 jn 8 very dilapidated condition and recommends 
to the _ Government that funds may be earmarked 
for_the repair/construction of the building of this 

o Centre during the next financial year. 

ही) The <Comrittee further recommends that the 
problems . of the improvement of children- of sugh 

L women req'u_lred to be tackled and the schemes under 
' . _ DyR;D;A!’be utilised for this purposs. 

) - . (lil); The Committes, also recommends that working of 
. T . similar; ingtitutions run by other State Governments 

' bg studied-by the department for bringing about 
- ' ' further. improvements or for providing additional 

fagilities-in-our institutions by the State Government. 

(४), Duringthe.course of visit, the inmates of Sadan _in- 
formed the,Committee that they are facing the accom- 
modation problem after being rehabilitated. The 
Commuttee; recommends to the .Government that 

.. department, should take up the matter with the Hou- 
i . sing.-Board, or Faridabad Complex Administration 

for making a provision of reservation of E.W.S. houses 
. : ~ forsuch destitutes 50 that they could lead a bstter 

life, « 

A7 | 24, 28 (1) -After going through the written reply submitted by 
. - * the- départment, the Committee recommends that 

- wide - publicity against the evils of dowry through 
. Radio, T.V.: and Newspapers be made bythe depart- 

ment to create more awarengss among- the pgople, 

. (il The. Committes further recommends that more 
s grant=in;aid be released to such Voluntary Organi- 

. satipns- which are busy पा propagating the evils of 
i dowry | in the State.. 

18> 24-25 29 (i) The Cnommittee recommends that efforts be made - 
to.sincrease the capacity of the Panjiri Plant, Gurga.o_n 

1 . 9४ _putting:double shift in the plant so that Panjiri 
be:sypplied to more blocks of ICDS. 

हो). The Committee recommends that the post of Manager 
- .. . . - . of.this plant which is lying:vacant at present may 99: 
e . fillad rup:with a suitable qualified person imme- 

< b di_atalv,n -
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(W) The Committee is 8150 of the view that to check the Production losses of this plant, an expert Committee be constituted by the department, consisting of éxperts from Industries Department. 

(iv) THe Committes 8150 fecommends that efforts "७96 made to start the production . in Gharaunda शिवा which has since long been transferred by the Edu- cation Department to cater to the needs of remaining blocks of ICDS. 

(v) The Comnirttee recommends that the department should formulate 8 policy to supply the ready to * eat food to 1.0 D.S. Centres on experimental basis 85 -is being done 1n other States in future and sub- mit a report to this effect before the Committee for its consideration. 

.The Commiittee recommends that the post of Research ‘Officer and also of Statistical Assistants in the depart- ment which are lying vacant should be filled up as soon 85 possible 50 that Ressarch Centre should work more effiaiently and effectively. 

The Committes ‘recommends that suitabls steps be taken by ‘thet Départment to ensure that in future the Annual Administrative Report of the Department must be published after the close 6f the financial yearto which 1t relates. 
The Committee desire that the Department should formu- late a policy 10 merge such schemes which are similar in natire 1n order to avord duplicacy so that maximum beng- fits oould be-given to the beneficiaries . 

() The Comruttes after hearing the Departmental Rep- résetitatives, suggestthat a proper survey be conduc- ‘téd throtghout the State so that eligible beneficiary may 07 96 deprived of this facility, Further, a Block ‘Level-Comiittee be constituted to identify the bene- fidiaries' dnd particular date be fixed throughout the Staté-twlce' 1n a month to identify the beneficiaries &t block “lével so that no inconvenience is caused to the old persons on thig account. 

(1)’ The' Carfitittes also. desire that sincere efforts 96 made by ttie* Départment to cleay the arrears and disburse- ment of the pension to all the beneficiaries upto 31-10-1990 in the State without any further delay. 

(i) The Comrnittee also recommends that the destrability ofireduiig the age limrt of 65 years may be consi- derad 'so'that 8 large number of old people who are othsrwis® eligible could get benefit from this scheme. 

(iv) The: Cémriittes also recommends that those eligible ‘belieficiaries who were left earlier and were subse- ' quéntly’ Ificiuded था the list of beneficiaries may be given arréars of pension and a complete gaudit of this schem‘evG_‘be conducted. by an Audit party &t Acc‘d'un't,ant‘e‘n“eral, Haryana, to avoid any mis- _ , - apprépriation’ of funds,
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23. 27 34 (i) The Committes recommends that a wide publicity . of the scheme of giving petrol subsidy to eligible Handicapped persons in the State be made by the Department so that most deserving persons from rural areas of the State may also avail this subsidy. r 
. . ‘ 

(1) The Committes 8150 recommends that more funds be earmarked under this scheme from the next financial year. je. 1991-92, 
24. 2728 36 (i) The Commuttee recommends to the Government ’ that more funds be released for the disbursement of penston 10 the physically handicapped persons/ widows and the payment of arrears upto 31-10-90 be made to them without any further delay. 

(1) The Committee 8150 recommends that 8 proper sur- vey be conducted by the Department so that deser- . B ) ving beneficianes from the rural areas may not be . - deprived to avail this facility of pension under this ) न ,+. « Scheme. 

(i) The Committee 8150 desire that pension to physi- cally handicapped and widows be disbursed along- with 016 Age pension in future as they are already great sufferers and distressed part of our society. 

(lv) The Commiftee further recommends that rate of - 
pension 99 enhanced from Rs. 75 , (0 Rs. 100 P.M; per head on the pattern of Old Age pernision keeping . in view the high cost of hving standard these days 

26. ' 28-29 , 36 () Dunng the course of oral examination, the depart- mental representatives informed the Committee that the bullding meant for the Home for Aged & Infirms is n the possession 01 Deputy Commisstoner, Rewari, The Committee recommends to the Government that some other suitable accommodation may be provided to the Deputy Commissioner, Rewari. B 30 that the building of this home may be handed - - " over tothe Social Welfare Department for keeping Te T रद o the aged persons properly in the said Home. 

(i) The Committee further recommends that an another _ R e em - Home may 8150 be opened in the State so that mare . = ) aged/infirm persons may be accommodated in the न T said Home. 

(lii) The Committee 8150 recommends that the depart- ment should formulate a policy to accommodate . those aged/infirm persons In thig Home, who can . - afford the expenses of boarding and lodging but - ल् - they .have boen deserted by their family members, o 
with aview to rehablitate them so thatthess aged/ - infirm persons may feel 8 homely atmosphere during - : - .. their stay'in such type of Homes on experimental “basis as 15 being done In most of the developed Countries. _ 

28. - 29 .37 . Durlng’ o‘n-thg-sopt study tour of the Committes, the न ०० e Com__mlttee‘is not satisfled with the functioning of this Home. A number of complaints against the Superintendent of this 
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Home were brought to the notice of the Committee. The 
Committee observes that children are not being maintained 
properly था this Home. The food stuff for the inmates of 
this home was also notfound uptothe mark. The Com- 
mittes, therefore, recommends that the Superintendent of 
this Home 99 transferred immediately and an inquity be 

‘ 

held about the affairs of this Home under intimation tg - 
the Committee, 

(1) It has been observed that legislations are there only 

in papers and have not really been implemented and 
even most of the people are not aware of the exis~ 
ting legislations, the new amendments and legislatign 
with regard to women. Hence strategies for creating 
awareness need to be properly planned i.e. compaign 
against the social evils through T.V., Radio, News- 
Papers and other mass medias for prompting positive 
attitude towards women. 

The Committee recommends that sincere efforts 
be made by the Department to set-up the Directorate 
for Women & Child Development without any fur- 
ther delay so thatthe prowvisions of 811 the existing 
laws like Anti-Dowry, Hindu Marriage Act, Special 
Marriage Act, Child Marniage Act, Equal Remune- 
ration Act, Immoral Traffic (Prevention) Act, etc. 
etc. could be implemented properly for the welfare 
of the women in the State. 

(1) The Committee further recommends that atleast 8 
posts of District Social Wselfare Officers (Women) 
be filled up immediately so that the District Officers 
are set up and become operational from the next 
financial year. 

() The Committee, recommends that the Accounts 
Section of the Department may be strengthened with 
sufficient staff so that internal audit of the Depart- 
ment may be carried out regularly. 

(m) The Committee further recommends that to ensure 
whether the benefits of the schemes of the Depart- 
ment 89 being provided ६०6 the actual beneficiaries 
in the State, Investigating Agency ba strengthened 
and the department may ensure that each scheme 
of the department 1s monitored regularly. 

(ui) The Committee 8150 emphasised the need for effec- 
tive monitoring of rural development schemes to 
ensure proper use of the funds earmarked for the 
purpose,
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temet showling the outa_i_an_,di_ng racommendations of the Committee-on-Estimates — 
su"fél“afrng' to“tfieg years 1984-86, 1985-86, 1986-87. 1987-88, 1988-89 and 1989-90. 
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. 17th REPORT (1984-85) 

S 00T 7 L EXCISE-AND TAXATION DEPARTMENT 
N s 1 [N Va3 ¥ ‘ 

हक, o.M 21 ' The 'Corrilttee ' desire that the decision as and when 
i tee T ०, + . b * taken _by"tfie* Government ॥। the matter may be intimated 
ही EX b V10 “the "Coniniittee. 

- W 5 

¥ दा 7 cTBYRYREPORT(1885-86) 

INDUSTRIES DEPARTMENT 
3 S L B e e 

निज 2 नर Y © 14  “The’ Gorimittes recommend that the department should 
: "रह." ensute' पीवी" 1817 the vacant posts may 96 filled up at 

छा. A o ‘the “earflest बीत the Committee be informed of It 
oo न धन ; थी 
ग्छ . . I 11 24 b 

“The, Committee - had earlier desired the department to 
S सर ० e ! P '"furm"sh' information regarding (a) whether there are 
A A © .any unallotted - plots in the industnally developed 

' ) "colonies, if so, the colonywise number there of 
. . -and ,{b) whether there are any allotted plots on which 

2४ ५४- ० e " ,कोवपड8! -activittes have not yet been started, if so, 
ता १ -t " ‘the number thereof togetherwith the reasons but A ' the- same has not been furnished to the Committee 

हे हे है पे पथ हवा 90 far. “The..Committee reiterated to supply the above 
said information to them at the earlest. 

. . B 1 

AL A ‘The - Committee was not satisfied with the efforts S Ut ) * . made by the-department पा this regard. The Committes RAARE S L ", .wolld! like, to. know the norms fixed by the high 
- ' ' level Committee headed -by the Chief Secretary, 

“The,'C'o“,m‘m'it:tee' obiserve that the department failed to 
. "aup‘pl’ly,‘lthe _desited information as asked for . by 

B " : " the- Committes -in its mesting held on 28-9-87 and, ST ! “thérefore,, -reitrated  1ts earlier recommendations made 
,  bn'28-9:1987. . . - 

[शक
 

1 हमर
 

हे क
ी
 @ (V
] 'The- \Committee wolld like to know the latest position 

६-४ +, «. - 31 .*In-fespect s 0+प15 paragraph. 

7. 16 36 {The Conmmittése observed that the matter regarding 
meking arrangements for marketing the scientific 
instruments be taken up with the State Government 
vigorously. 

The Committee desire that efforts bs mads to get 
the stay vacated and recover the amount 88 soon 85 
possible. - 

The Committee would llke 10 know the latest posl- 
tion. -



19TH REPORT (1986-87) . 

FOOD AND SUPPLIES DEPARTMENT 

10. 4 12 The Committes, therefore, recommend to the Chiof 
Secretary to Govemnment, Haryana, that. all the Heads 
of Departments be directed to supply the requisite 

'* mformation, within the stipulated 09100 and the infor- 
mation so supplied should be complete in all respect. 

11. 5 13 The Committes, therefore, recommend that both the . posts of Additional Directors 99 abolished instead 
one more post of Joint Director be created by the 
Government 10, run the smooth functioning of the 
Department 85 15 at present, 

12. 5. 14 After- scrutinising the information 50 supplied, the 
कि . Committee recommend that the vacant posts be 

filled up 1mmediately- and with regard to the posts , . which have comenunder ban/cut, the Chief Secretary 
, may get the work of the Department assessed through 

the Admipistrative Reforms Department to see about 
- the neoessity of- sych posts. 

13. 5—86 16 The Committee, therefore, take 'a serious view of this. 
" and fecommend that the position with regard to thya 
" reserved posts be-re-assessed afresh under intimation 

*.. 10 the Committes 

14, 6—7° ‘18 The Committes, therefore, recommend that vigorous 
steps-- be- taken -by the Department to disposs of the 
pending- departmental cases/enquiries and pursue 
other cases pending in the Courts. 

- 1n 
By 

The Committea further- recommend that report in this 
respect--he-sent within -six months 

15, 7 17 The. Committee observed that it was not at all satisfied 
with the work done by the District Food and Supplies 
officer and ५, therefore, of the view that the District 
Food- and- Supplies Officer while sitting at the -Head- 
quarters, cannot- function so efficiently as he can do 

h ) in fleld. - . 

Therefore, the * Committes recommend that this post 
be- shifted in the *field under intimation to the Co- 
mmittee. The work assigned to rest of the threse 
District- Food and Supplies Officers at the Head- 
quarters- may also’ be Intimated. 

18. 7—8 18 The Committee would-like to know how many posts 
of Section Officer/ Junior auditor are at present with 

. .- the- Departmanpt, and. the  work assigned to thes 
Incumbant of:- each- posts. The Committee also 
desre to- know the latest position regarding 
creation of the posts of the audit staff A copy of 

- ' . . . the =instructions:. so assued n -regard 10५, the. authorisgs~ 
tion 8, intarnal- Audit parties be sent to the Committes. 

17. - 810 - .29 - After- persuing:- the- above:. figures, the Committess 
» .. ohserved:-that althaugh the palm oil was received yet 

it has not been distnbuted properly to the ruralities.
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The Committee, therefore, recommend that the Depart- 
ment should take effective steps to streamline the 
proper distribution of essential/scarce commodities 
u‘nder intimation to the Commuttes. 

After persuing the above information, the Committee 
observed that it appears that the raids are not being 
conducted properly as also the number of the raids 
are decreasing every year. 

'The Committee, therefore, recommend that the Depart- 
ment should make strenous efforts for the smooth 
running of the departmental activities and a report be 
submitted to the Committee within six months of the 
presentation. 

The Committee look a serious view of the negligence 
on the part of the departmental officials for not 
gotting: the compliance of the above order. The 
Commitee, therefore, recommend that strict instructions 
be issued to respective District Food and Supplies, 
Controllers/Officers so that the poor public is not 
harrassed and the action taken in this respect be in- 
timated to the Committes 

The Committee, therefors, recommend that the Central 
Government and the Reserve Bank may be requested 
to take immediate steps पा. the matter by giving 
concessional credit to the owners of the fair price 
shops so that they could supply other items in addi- 
tion to the controlled, items to the poor end down- 
trodden sections of our society. 

The Committes observed that the critéria of forfeiting 
of security be laid down, if not already done, 
and be intimated to the Committee. The Committes 
also observed that 31 complaints against the depot- 
holders are pending since 1985-86 .which moans that 
action is not being contemplated serigusly. 

The Committes, therefore, recommend that to check 
the re-occurance, regular checks be made by the 
field staff and the  pending complaints be disposed 
off immediately so that the erring depot-holders could 
bs punished severely for the irregularities and the 
department should also take steps to open new dapots 
in place of the depots cancelled, tf not opened so 
far. The Committee also feel that Dspartment should 
increase the security deposit for varlous licences. 
The Committese be also informed after doing the 
neadful. [ 

The Committee desired that a final report on the 
action taken against the defaulters may be intimated 
to the Committee. 

The Committes, therefore, recommend that the desird 
information be supplisd at the earliest. 

The Committea observed that' the Department should ' 
make such arrangements so that 1t ८००0 be chaecked 
that the Kerosene Oil is being destributed properly
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and 1t reaches the ruralittes The Committee further 
recommend that checkings be made in this respect 
and a report be sent to the Committee at the 
earlest. 

The Committee, therefore recommend that the wholesale 
dealers be asked to matntain proper accounts and the 
same should be checked periodically by the District 
Food and Supplies Controller/Officer by raiding 

their premtses 

To minimise the adulteration, the Committee further 
recommend that frequent raids be also conducted on 
the Petrol Pumps so that the defaulters could be 
brought to book by instituting cases against them in the 
Courts The steps for opening of atleast one more 
laboratory be taken under intimation to the Committee. 

After persuing the above figures, the Committee ob- 
served that even one or two thans of controlled 
cloth are not being allocated to every 811 price 
shop. The Committee, therefore, recommend that the 
department should take some effective steps In thig 
directron, under intimation to the Committee. 

The Committee observed that the suger 16 supplied 
to the Ration Card-Holders in the end of the month 
and, therefore, recommend that instructions be issued 
to the effect that sugar should be supplied by 10th 
of every month. A copy of the instructions so issued 
be sent for the mnformation of the Committes. 

20TH REPORT (1987-88) 

TOWN AND COUNTRY PLANNING DEPARTMENT 

16 

19 

24 

25 

(1) The Committee desired that the final dacision 
taken by the department may be intimated to the 
Committee. 

(1) The Committes desired that the final decision 
taken by the department may be intimated to 
the Committee. 

The Committee desired that the information regarding 
development work पा. the four villages namely Keorak, 
kharak Kala, Bichore and Pali and criteria for selection of villages 
may be collected from Rural Development Board and 
the same be sent to the Committee. 

The Comnuttee desired that necessary instructions 
regarding making survey before acquisiton of land of 
villages/towns may be 1ssued, If nmot jssued earlier 
and a copy of the instruction i1ssued in this behalf 
may be sent to the Committes. 

The Committee reiteratas its earlier recommendation 
and desired that the matter regarding fixation of price of plots may be examined afresh and some policy 
may 99 framed and the outcome of the policy decision taken in this regerd may be intimated to the Committes.
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The departmental representatives informed the Committee 

—_that the Report of the Committee consitituted for the 

purpose of assessing the actual requirement of staff 

was still awarted. The Commuttee desired that a copy 

of the report may be sent to the Committee. 

[ ad 

2151 REPORT (1988-89) 

TOURISM DEPARTMENT 

The Committee recommend that हो addition to the 

above said courses some “more different type of 

courses are absolutely essential for 1mparting training 

to the young men & women था different disciplines 

Iike Bakery, Confectionary, Food, Preservation, Canning 

and House-keeping etc. पा. the above'sald Catering 

Institute so that more avenue of jobs may be got 

avallable to unemployed youths of the State. 

The Committee, therefore strongly recommand that the 

Department should take up this matter with  the 

Government so that the stipend may be .awarded to 

every student belonging १0 the Scheduled Castes & 

Backward Classes 1n each group The action take 

in this respect be intimated 10 the Committee 

The Commuttee, therefore, recommend that sincere 

efforts be made to get this Institute recognised with 

the Technical Education Board, Haryana and the Food 

Craft [nstitute of India without further loss of time. 

The action taken था. this respect be intimated to the 

Committee. 

The Commuittee, therefore, recommend that suitable 

steps be taken to ensure that in future the Annual 

Admimistrative  Report of the  department must be 

published after the close of the financial year to 

which 1t relates 

The Committee, therefore, recommend that this infor- 

mation be supplied to them at the earliest 

The Committee recommend that all the above 580 

vacant posts be filled up immediately as the depart- 

ment 1s one of the expending departments and has 

vital role to play in the economy of the State. 

The Committee, therefore, desire that the required 

information alongwith the name of the visiting officers 

togetherwith the puipose of thetr visit and the expendi- 

ture incurred on thelr visit 06 intmated to the Committee 

at the earliest. 

The - Committee desire that besides the Tourist Complex 

at Agra, a Tounst Complex should also be opened 

at Handwar keeping in view the religious sancity and 

natural beauty of the place. The Committee further 

+desire that the accommodation at Handwar may be 

made available at nommal rates, so that the common 

people can avatl the faciity at the religious place.
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The Committee recommend that somg handsome amount be earmarked for the purpose so that our State cap attract maximum number of Tourists, 

The Committee further recommend पी at 3 प००पा।डा एफ 
film of vargus Tounst Complexes f the State be 
brepared and shown n the wvillages as well as in 
!mportant fairs held 1 the State from time to time so that the genera] Public  shoulg know aboyt the 
Important historical plages गाव tourist activities of the State. 

The- Commuttee, therefore, fecommend to the Govern- 
ment that with a view to promote Tounsm State/outside the State & Travel Agency by pr Luxury Coaches and Air-Conditioned Cars, at Delhi and Chandigarh, 

oviding 
be opened 

The Committee further féecommend that to Tourism sense among the people of Haryana as to the employees of the State Governm department should take suitable Ssteps to organise 
tours of various tourists Sports in the State/outside 
the State by providing Video Coaches at 8 moderate 
rates The steps taken by the department m this 
direction 096 intimated to the Commutitee. 

Promote 
as well 

ent, the 

The Commuttee desire that the persons in the LA.S./ Cadres who have interest था Promoting the 
tourism and other relateq matters be alloweqd to remain 
1 the Tournsm Department for 4 Period  of 81685. three years so that the Department may utilise the services of such person who had begn given training 
at the Department expenses, 

The Committee fully satisfied with- the above-noted facts given by the Department and recommend that 
for the convenience of forergn/domestlc tourists and with a view to provide maximym facilities & Supply 
information to them about places of interest n our 
State, the Tournst Information Centre gt Madras be Opened again at a suitable place with sufficient staff. 
The Committee 15 very much Impressed  with this facility provided by the department and recommengq that such facilities may also 99 Mmade availablg to 
all  other Important  bus-stands  ॥ा the State. 
पेश Committee take a8 serious view of the  slow 
pace of work. The Commlttee, therefore, recommend 
that the construction work of varous Complexes taken 
पा hand be completed at the earliest SO that 
additional  facilities at  varous complexes may pg 
Mmade available to cope with the Increasing demand 
of the tounst traffic In_the State, 
The Committee fecommend  that should persue the matter with the India vigarously  to get these cleared at the earliest, 

the department 
Government of 

schemes/pro;ects



46 

4 
W*_“W1 2 

47. ,' 10—M1 

48 11 

49 5—6 

50. 6—7 

51. 7—8 

25 

26 

13 

14 

15 

N 

The action taken n this matter be intimated to the 

Committee in due course. 

The Committee agreed that though there 1s no objec- 

tion that the Directior and the Managing Director 

may be the same person for better coordination etc. 

etc. but keeping in view of the economic aspects of 

the State, the Director of Tounsm Department and 

Managing Director of Tourism Corporation should 51. 

in one Room as both the organisations are being 

headed by one person and all the affars of the 

. Department/Corporation are also being managed from 

the same building The action taken पा this regard be 

intimated to the Committee. 

To avoid this difficulty of the people, the Committee 

1s of the opinion that the Tourism Department should 

take up the matler with the Transport Department 

to start a regular bus service between Delhi to Suraj- 

Kund/Badkhal Lake Complexes, so that the people 

can ४1511. these complexes without any nconvenience. 

22ND REPORT (1989-90) 

ANIMAL HUSBANDRY DEPARTMENT 

The Committee after ascertaining the position from 

the written reply supplied by the department recommend 

that all the above mentioned vacant posts be filled 

up within six months as the department I1s one of 

the expending departments and has a wtal role to 

play in the economy of the State 

The Committee took a Vvery sertous view for not 

sanctioning the schemes by the Government in time 

on account of which the amount provided पा the 

Budget for the purpose are spent at the fag end of 

the year indiscriminately  Thus the amount spent पा 

haste could not be utihzed properly within the short 

period The Committee, therefore, recommed that the 

Government department should persue the -matter with 

the Government vigorously and get the schemes sanc- 

tioned well पा. time in fyture so that the purpose of 

the schemes for which these are meant could be 

achieved 

The Committee s not satisfred with the work done 

by this cell as most of the matenial prepared by the 

publicity cefl to - educate the farmers Is avallable मा 

English language which does not serve the purpose of 

rural people and, therefore, recommend that all the 

Iiterature/publications 1n regard to educate the willagers 

about the latest technology/schemes of the  Depart- 

ment should be published था simple ¢Hindt* Janguage 

which tan easily be followed by a common man. 

The Committee further recommend that Iiterature 50 

published be distnbuted through willage panchayats and 

Veterinaty Dispensaries and other Centres of  the 

Department so that the same may 09. easily. made 

available to the farmers. 

The Committes also observed that the publicity cell 

is not. provided. with sufficient staff for publicity
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purposes at present.The Committee, therefore, recommend 
that this cell be stregthened with sufficient staff and 
handsome amount be also earmarked for the purpose 
in future so that proper publicity about the Ilatest 
schemes of the Department be made for the benefits 
of ruralities. 

The Departmental representatives at the time of oral 
evidence Informed the Committee that most of the 
court cases pending with the various courts belongs to 
the Livestock Farm, Hisar and In the absence of the 
Law Officer at Government Livestock Farm, Hisar 
these cases are not properly persued/dealt 1n the 
District Courts The department_, therefore, suggest 
that at least one post of Assistant District Attorney 
may be created exclusively for Government Livestock 
Farm, Hisar The Commuttee fully agreed with the 
views of the department and recommend that a post 

of ~Assistant District Attorney for Government Livestock 
Farm, Hisar, be created at the earliest The Committes 
further recommend that vigorous steps be taKen by 
the department to dispose off the pending departmental 
cases/enquiries and persue other cases pending in the 
courts A report to this effect be submitted to the 
Committee within six months. 

From the perusal of above mentioned Statement 
the Commtitee fail to understand the critena adopted’ 
for opening of Mobie Clinics in the State as most 
of districts have no Mobile Ciinic The Committee 
1s of the opinion that at least there must be one 
such clinic 1n each district. The Committee, therefore, 

recommend that more new Mobile Clinics with full 
equipments and medicines be opened in the State, 
Keeping in view of necessity of the area and for 

this purpose a proper survey be conducted by the 
department The action taken in this respect be पान 
timated to the Committee. 

From the persual of the above stated statement, 
it revealed that the production of most of the vaccines 

produced at the Institute 1s decreasing considerably. 
The Committee pained -to note that the institute 15 
not producing the vaccine to meet the requirement 
of the State The departmental representatives, at the 
time of oral examination, informed the Committee that 
the required vaccines could not be preducted due to 

the lack of suffictent funds. 1 

The Committee fully satisfied with the position explained 
by the department and recommend to the Government 
that in future sufficient amount as demanded by the 
department be made avalable for the production of 

the vaccine/life saving drugs. 

The Committee further recommend that all the Chemicals 
which are required for the production of various 
vaccines be purchased from a approved source only 
instead of various agencies n future. The action 
taken पा this regard be intimated to the Committee. 

The Committee also recommend that a piece of 
200 acres of land from the Government Livestock
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Farm, Hisar, may be transferred to the Haryana Veter:- 
nary Vaccine Institute, Hisar for keeping the herd 
of 1000 sheeps exclusively for the production of 
Anti Rabic Vaccine 

The Departmental representatives stated that the build- 
ing of Haryana Veternary Vaccine Institute, Hisar 
1s still under construction and further revealed that 
the Estimated cost of this building was Rs. 128 
crore, but a sum of Rs 1516 lacs has been sanctioned/ 
spent so far smce 1986-87. During on the  spot 
inspection, the Committee inspected the construction 
work of the said building and found that with the 
present 9806" of construction, the said bulding will 
not be completed in the next five years Moreover, 
the cost of construction wiil also be increased from 
128 crores to Rs 250 crores The Committee there- 

fore, strongly recommend that the whole amount be 

provided for the construction of the said building 

during the next financial year, so that the construction 

work of the bulding be completed without further 

loss of time. 

The Commuttee fail to understand that when th_e 

farm has 15. own workshop then why the repair 

work was being done from the private sources and 

spent a huge amount on this account. The Committee, 

therefore, recommend that as far as possible all the 

Vehicles/machinery should be got repaired within 

the workshop. 

It was also brought to the notice of the Committee 

that 13 Tractors out of 36 Tractors are unserviceabie 

and heavy amount is required for thelr repais. The 

Committee recommend that these unserviceable 

tractors on which a heavy expenditure 15. envolved for 

ther maintenance etc, be disposed off immediately and 

in therr place new tractors be purchased, if required. 

The departmental representatives stated at the time 

of oral evidence that durning the Seventh Plan, two 

hundred Veterinary Dispensaries would be opened 

and according to the scheme 40 such dispensaries 

would be opened every year alongwith required staff 

and medicines But on the other hand, the Committee 

observed that required staff and the medicines are not 

being provided by the department in the dispensanes 
opened temporanly on public demand. The Committee, 

therefore recommend that such dispensartes should be 
included I those 40 dispensanes which are to be 
opened every year by the Department and in the mean- 
time specific days be fixed on which doctors and 
staff be made‘avallable\ there. The Department should 

also ensure that required medicines be also made 
availlable in such dispensaries. 

The Committee also intend to know the total number 
of Veterinary Dispensartes opened so far under the 
said scheme as the Seventh Plan s gong to bs 
completed.
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The Committee observed that though it 15. very good 

scheme to check the export of good quality of muich 
animals out of the State, but all the anmimals entitled 
for incentives could not get the incentives for want 

of sufficient funds under this scheme, The Committee, 
therefore, recommend that a handsome amount be 

provided n the budget to restrain the people to 

export therr animals outside the State The Committes 
also recommend that proper survey ‘be  conducted 
by the Department to find out the high yielded milch 
animals, so that the more animals can get the benefit 
under this scheme The Committes, further, recommend 
that in order to check and curb the export of such 
hivestock, a flying squad be also set up by the 

department so that it may move to all borders of the 
State to check and control the illegal export of cattles 
from the State The flying squad should be headed 
by a Senior Class-I Officer. 

The Committee nspected the said project and was 
very much pleased with the commendable work 
done by the staff of State Cattle Breeding Project 
for the overall improvement of the genetic stock 
and Cattle productivity of the State The systematic 
and planned system of Selection and mating, minimum 
level of mortality, High milk production in the current 
year and round the year availability of green and 
succulent fodder are some of the major achievements 
of the project However, the Committee feels that 
there 15. still a scope for further mprovement, if 
sufficient funds are placed at the disposal of the Project 
Some of the areas that need immediate attention of 
the Government for providing the funds to this 
unique project are as under ‘— . 

1 The Committee recommends that a detailed 
report alongwith the proposals for the impor- 
tation of Frozen Semen as well as the female 
stock be put up to the Government Immediately 
so that suitable funds be provided for this 
purpose. 

2. The Committee feel that the present infrastructure 
will not be ॥ a positton to meet the ever 

mcreasing demand_ of both Frozen Semen & 
Liquid Nitrogen Further, with the advancement 
of technology during the last few years, it has 
become all the more necessary to import some 
modern machmes to strengthen the existing Semen 
Laboratory. 

The Committee, therefore, strongly recommend 
that extra funds be made availlable for this 
vital segment of the project. 

3. It come to the notice of the Committee during 
its spot Inspection that the miking machine 
installed with the Australian aid 15 very un-common 
and require some spares needs to be imported. 
The Committee, therefore, recommend for their 
replacement 1mmediately The Committee also
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recommend that the funds for the (60815 of 

cooling system of milk storage tank as well as 

of solar system be made avallable at the earlest. 

4. It come to the notice of the Committee that the 

project has its own Hospital, with a team 

headed by a Veternary Surgaon But the diag- 

nostic facilities alongwith a traned laboratory 

technicilan is not provided to the hosprtal 

The Committee recommend that these facilities 

be provided on priority basis 85 the ammals 

kept on this farm are very sensitive to agro- 

climatic changes & their proper care & treat- 

ment is the need of the hour The Committee 

2150 recommend that the sufficient funds may be 

made avaiiable for the treatment of the anmmal$ 

immediately. 

5 The Committee 1s of the view that the ultimate 

object of any research & development #programme 

15 that 1t should be effectively adopted by the 

farmers / producers, but the Committee feel 

that this important segment 15 not fulfiled due 

to the paucity of sufficient funds for this purpose 

The Committee, therefore, recommend that a 

extension programme Wwith suitable funds and 

full equipments 1e  Audto Visual 80 and other 

teaching material etc, be made availlable in 

the next financial year. 

The Committee agrees with the diffculties explamed 

by the departmental representatives and recommend 

that mn order to make the existence of Sector-ll 

technically meaningful, extra budget as demanded head- 

wise with full justification be provided so that the 

object of the prolect be achieved. 

To stream-hne the working of Sector-il, the Committee 

recommend that either it should be declared n-dependent 

unit for the purpose of budget, machinery and Admunis- 

trative Control etc. or its complete control be given 

to the Chief Superintendent, Government Livestock 

Farm, Hisar The action taken था this regard, be 

intimated to the Committee 

The Committee desired that department should nitiate 

necessary steps for the construction of the new 

bullding of the Veterinary Hospital, Gohana, immediatly 

and the Committee be informed accordingly. 

AN 

The seed ts not made available to the farmers in 

time or on reasonable price and the middle men/ 

distributing agency also earned thelr huge profit. 116 

Committee, therefore, recommend that the department 

should distribute the entwe stock of fodder seed 

through 1ts officers at each district Headquarter of 

the State and the pnce of the developed seed be 

fixed at a nomwnal rate, so that the fodder seed be 

made avallable to the farmers at the sowing season 

at a-reasonable price without Incuring any difficulty 

by them.
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The Committee 8150 recommend that some more land of 
the Government livestock Farm lying unutilised by allotted 
the Seed Farm for producing more developed fodder 
seed The steps taken पा this behalf be intimated to the 
Committee. 

The Committee, therefore, recommend that at least five 
more - Tubewells be installed so that the more area of the 
farm be cultivated by providing irrigation facilities. 

It come to the notice of the Committee that the tubewells 
of the Farm are running by Diesel Engine sets. The Com- 
mittee 1s of the opinion that the Diesel Engine is more 
expensive then Electricity. The Committee therefore 
recommend that the necessary steps be taken for gettings 
Electricity connections for the tubewells immedately. 

The Committee observed during its spot inspection that 
the number of daily wages employees.working 1in the Farm 
are more than that its requirement and with the result the 
amount sanctioned forthe fodder/feed of the livestock of 
the Farm 15 being spenton the salary of these employees. 

The Committee took a sertous view of this aspect and 
recommend that a proper survey be conducted by the 

Durector himself and the excess staff be retrenched at once, 
so that funds be utilised for maintaining the proper yield and 

breeds of Cattle at Government livestock Farm, Hisar. The 
steps taken in this direction be intimated 10 the Committee. 

The Committee, after visiting both these centies, obsetved 
that the livestock position maintained at these farms are 
not upto the requirements of the pig-breeders of the State, 
due to which the maximum number of beneficlaries are 
deprived of the benefits of this scheme. 

The departmental representatives informed the Committee 
that due 10 the paucity of funds, 1t becomes very difficult 
to meet requirements of the beneficiaries of the State. The 

Commuttee, further, redommend that more amount be sanc- 
tioned to enhance the strength of these farms, so that more 
young piglets/pigs be supplied to the needy persons. 

The Committee, therefore, recommend that the suitable 
funds especially for the purchase of wool be provided पा 
future, so that the sheep breeders may sale their entire stock 
of wool at these centres instead of going ६० other places. 

The Commttee also recommend to the Government that 8 
Woollen Sipinning Mill 99 set up at Loharu, so that it can 

meot the demand of the State 85 well as of the neighbouring 
State. 

(1) During the visit to these Centres, itcame to the notice 
of the Committee that due to the absence of any vehicle at 
the disposal of the Assistant Director, Sheep & Wool, 
Bhiwani, he is notin a position to check all these Centres 
properly. The Committee, recommend that a diesel jeep
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be _provud_ed to'the Sheep & Wool Extension Centre, Bhi- 

want, 50 that the proper extension Services be provided 

to the Sheep Breeders In the State. 

66. 18—19 30 The Committee, therefore, recommend that the department 

. should take up‘the necessary steps for sétting up more 

N hatcheries In the Stateto meet the increasing demend ofthe 

- 
people. 

. N - 

The Committee, further observed that in the absence of 

marketing facilities of various products, the farmers could 

. not. get the remuerative price of thewr produce. The 

- - Committee therefore, recommend that department should 

« e - formulate 8 scheme for the sale of these products near thé 

. B vicinity of the Caprtal of the Country, 50 that the producers/ _ 

_ farmers may get proper price of their products. 

67. 19—20 ~ ' 31 The *,Committes, therefore, recommend that this scheme 

i . should remain’ continue n future 00 State expenses and 

a proposal for'this purpose 96 made था the 8th Five Year 

Plan. The Committee may be informed accordingly. 

q. N . \ ’ s N PR \ 
' 

68. 20—21 32 - (1)  The Committee ° recommend that Department should 

.- - ensure that the niedicines of daily use be made available 

. ‘ ' at every dispensary of the State: 

(i) The Committee recommend thatthe residential accom- 

. modation be ptovided to all the Doctors/Staff working in 

८ the Hospnals; 50 that they may attend'to their duties 

’ - efficiently and also be made available atthe time of emer-- 

‘gency v 
P 

- 

(m) The Committee, therefore, recommend that the 

I~ N.P.A. be also given to the Veterinary Surgeons on the 

v . pattern of AM.O. (Medical Doctors) as there is 8 great 

resentment amongst the Veterinary Surgeons in the State 

on this account. 

() Thetefore, in order to provide proper breeding fakci- 

jities to the livestock, both cows & buffalows, the Com- 

. .. < mittee recommend that more Frozen semen Bank with a 

. . liquid Nitrozen plants 09 opened 1n the 51816. P 

. 

o *. The Committee, further recommend that ॥1 order to give 

quantum jump to the milk production and 10, improve the 

. \ genetic potential of the.Cattle stock, the department should 

. i imp‘ortAS_e_me,n" of improved genetic value of European 

- . . Bulis in the coming years. N 

o
 

(v) The Committee recommend that with a view to pro- 

. vide specialised multi-disciplinary services for diagnosis 

. and treatment of animals, poly clinics fully equipped with 

_the latest scientific equipments be set up at each district - 

कर . t headquarter. of. the State during the 8th five year plan, 

N so that proper diagnosis & treatment be provided to the 

ailments of complicated nature.
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(vi) The Committee recommend that the Senior Officers 
from the Headquarter should made surprise raids and 
checkings In the field regularly to ensure thatall the bene- 
fits which are provided under the above-said programme 
be made avatlable to the needy farmers in the State 

(vin) The Committee recommend that suitable steps be 
taken by the department toensure thatin future the Annual 
Administrative Report of the Department must be published 
after the 01056 of the financial_year to which itrelates 

€ 

21832—H.V.S.—H.G.P., Chd. 
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